
1233 Finance [ RAJYA SABHA ] Biil, 1968 1234 

 
SHRI BHUPESH GUPTA: Why this 

should not be studied .  .  . 
MR.   CHAIRMAN:   You   can   raise   | 

that. 

SHRI BHUPESH GUPTA: We did not ask 
for Mr. Brahamananda Reddy's statement. We 
asked for the statement by the Home Minister. 
The Home Minister is expected to investigate 
in this matter in the context of which I do 
admit the statement has a relevance. This is 
not the only thing. We are now told that 
something had been placed before the House 
which had been given to him by Mr. Biah-
mananda Reddy. 

 
SHRI BHUPESH GUPTA: The matter 

should not be allowed to rest. 
MR. CHAIRMAN: Let us all study first. 

You will have copies of the report sent to 
you. You have not got tl e report. 

 
MR. CHAIRMAN: I shall fix the date. 
SHRI BHUPESH GUPTA:    You do,  . Sir. 

MR. CHAIRMAN: The House stands 
adjourned till 2 P-M. 

The House then adjourned for 
lunch at seven minutes past one of 
the clock. 

The House reassembled after lunch at two 
of the clock. The Deputy Chairman in the 
Chair. 

THE FINANCE BILL, 1968 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): Madam Deputy Chairman,  I 
move: 

"That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year 1968-69, 
as passed by the Lok Sabha, be taken into 
consideration." 

The Finance Bill has been before the 
country for over two months now. During this 
period, the provisions in the Bill have come 
under close scrutiny both in this House and 
outside. I am very happy to say that the 
proposals have received a wide measure of 
support and constructive suggestions have 
also been made for improving them in the 
sphere of implementation. The rationale and 
main features of these provisions were 
explained in the Budget papers circulated to 
hon. Members. "I do not, therefore, propose to 
take the time of this hon. House to go over the 
same ground again but shall confine myself to 
explaining the changes which have since been 
made in these provisions during the passage 
of the Bill in the Lok Sabha. 

Turning to direct taxes, I shall first refer to 
the provision in the Bill for stepping up the 
scale of penalty leviable under the Wealth-tax 
Act for concealment of wealth through 
understatement of the ^alue of an asset or 
otherwise. While the objective underlying this 
provision, namely, to provide an effective 
deterrent to tax evasion, has been widely 
welcomed, cor.cern has been expressed about 
its practical implications. It is true that there 
can be differences of opinion  even     
amongst    qualified 
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valuers on the proper value of an asset. It 
is, therefore, necessary to secure that tax-
payers who have taken due care to have 
their assets valued properly are not 
treated ag having concealed their wealth 
merely because in the opinion of the tax 
authorities the value is higher. Under the 
existing law, the onus of proof in penalty 
proceedings for concealment of wealth 
shifts from the Revenue to the tax-payer 
where the net wealth declared in the 
return falls short of the net wealth 
assessed, by more than 20 per cent of the 
assessed wealth. As it is now proposed to 
increase drastically the scale of penalty 
leviable for concealment of wealth, this 
permissible margin of 20 per cent is being 
increased to 25 per cent. This principle is 
also being extended to concealment of 
wealth through understatement of the 
value of any asset forming part of ihe 
wealth and over-statement of value of any 
debt. Even where the difference between 
the value declared and the value assessed 
is more than 25 per cent, of the value 
assessed, no penalty will be leviable if the 
taxpayer is able to establish that the 
difference was not attributable to any 
fraud or gross or wilful neglect on his 
part. Thus, there should, ordinarily, be no 
occasion for the levy of a penalty for 
understatement of the value of an asset in 
a case where the tax-payer supports his 
valuation by the opinion of an approved 
valuer. I may here mention that there is 
al-, ready a panel of approved valuers 
notified by the Central Government under 
the Estate Duty Act and this panel is 
recognised also for the purposes of 
wealth-tax and income-tax on capital 
gains. As announced in the Budget 
Speech, steps are being taken to set up a 
departmental valuation organisation. 
When this is done, the services of the 
official valuers—whose valuation will 
naturally be binding on the tax authorities 

_ will be  available to  tax-payers  as 
well.    As  a     further     measure  for 
avoiding hardship to    tax-payers in 

bona fide cases, it has been decided to 
issue administrative instructions that the 
recovery of penalty imposed for 
concealment of wealth through 
understatement of the value of an asset 
should be enforced only after the 
valuation has been adjudicated upon by 
the Income-tax Appellate Tribunal. I am 
confident that hon. Members will agree 
that these safeguards will obviate 
hardship to honest tax-payers. 

Another provision in the Bill which 
has been widely commented on is that 
for the disallowance of expenditure 
where payment is made in a sum 
exceeding Rs. 2,500, otherwise than by 
crossed cheque or crossed bank draft. I 
must clarify that this provision will apply 
only to payments made after a date to be 
notified by Government and hence no 
hardship will be caused on account of 
past payments. I am sure, hon. Members 
will endorse the objective underlying 
this provision, which is to tackle tax-
evasion. Till the banking habit becomes 
fairly widespread in our country, there 
will, of course, be certain ar.eas where 
this provision may cause practical 
difficulties in certain categories of 
transactions. Recognising this position, 
powers are being taken under the Bill to 
notify in the Income-tax Rules, the cases 
and circumstances in which disallowance 
will not be made. The draft Rules wilT 
be circulated for eliciting public opinion 
before they are finalised 

In order to simplify the computation of 
income of salaried tax-payers and 
expedite assessments in their cases, the 
Bill provides for a standard deduction for 
the maintenance expenditure and wear 
and tear ot conveyances owned by them 
and used for purposes of employment. 
Originally, this provision was applicable 
only to salary income due after March 
31, 1968. The Bill, as amended by Lok 
Sabha, applies the provision to the 
assessment year 1968-69 also in order to 
expedite assessments of salaried tax-
payers for that year. 
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The provisions in the Bill for granting to 

companies engaged in agro-based industries a 
weighted deduction for the expenditure 
incurred by them in providing inputs and ex-
tension services to agriculture, have been 
widely welcomed. The Bill, as amended, 
extends the weighted deduction also to inputs 
and extension services in the sphere of animal 
husbandry, and dairy and poultry farming. 

As one of the measures for expediting the 
completion of income-tax assessments in 
original proceedings, the Bill reduces the time 
limit for completion of such assessments for 
1969-70 and later years, from four years to 
two years of the close of the relevant year. 
The assessments for , 1969-70 will, thus, have 
to be completed latest by March 31, 1972. As 
the incmoe-tax assessment for any year is 
completed only after the completion of the 
earlier years' assessments, the Bill is amended 
by Lok Sabha provides that the assessments 
for 1968-69 should be completed within a 
period of three years from the end of that year 
i.e. not later than March 31, 1972. As a 
corollary to this, a corresponding reduction is 
being made in the time limit for preferring 
claims for refunds for Ihe assessment year 
1968-69. 

Hon'ble Members are aware of the scheme   
instituted  recently  for     five years fixed 
deposist with Government bearing  simple     
interest     at 5     per cent,  per   annum.    The     
Bill  has   a provision   enabling      
Government   to exempt from income-tax the 
inteiest on these deposits.    In order    to pro-
vide   to     investors     making     these 
deposits the same tax benefits as are available  
to     them     in     respect  of deposits in Post 
Office Savings Banks   | which   are     wholly     
exempt     from wealth-tax,  the     Bill     as     
amended enables Government to exempt 
wholly  from  wealth-tax  these     five-year 
fixed  deposits with Government. 

The  proposals  relating  to  indirect   j taxes   
do   not   impose   any   additional ' 

burden on essential articles of mass 
consumption. A number of representations 
have been received from industries affected by 
the proposed levies seeking reduction or with-
drawal of the levies. These have been gone 
into very carefully. Quite naturally the 
industries affected will have problems of 
adjustment to the higher level of taxation. But 
these will only be transitional. Therefore, no 
substantial changes in the proposals are called 
for. Thera are,. however, some procedural 
difficulties which would need to be removed. 

It has been urged that thera    are 
administrative   difficulties   in     colec-tion of 
revenue from a large number of small  units in 
the steel furniture and      confectionary      
industries.     In view of this it has been    
decided to grant total exemption on steel funi-I   
ture up     to a    maximum    level of Rs.   
50,000   cleared  in   any     financial year  in  
the  case  of     units     whose annual production  
of steel furniture does not exceed  a     total     
value  of Rs. 2 lakhs,  the    first Rs. 50,000    of 
clearances   will   also   be      exempted.. 
Similarly, in the case of confectionary, it is 
proposed to  grant total exemption  on  20  
tonnes     cleared  in any financial       year;     
this       exemption will be available    also to 
those units whose        annual     production     
does not exceed 40 tonnes.    These reliefs have 
already been notified by    issue of     exemption     
notifications     made-effective  from  1-3-1968. 

One other administrative problem-relates to 
the levy on embroidery. It has been urged that 
the collection of the tax on an ad valorem 
basis wiH lead to difficulties in view of the 
large number of varieties produced and wide 
variations in values depending on the base 
fabric used and the nature of the embroidery 
done on the fabrics. Initially it was thought 
that this difficulty could be got over by 
compounding the levy at a rate per machine 
per shift. A sector of the industry having 
machines which are old and slow moving did 
not favour this and, therefore, the alternative 
of 
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fixing tariff values was considered. Even this 
is not acceptable to a large majority of units 
who prefer an op-itonal compounding of the 
levy at a rate per machine per shift with a 
suitable lowering of the rate for old machines. 
This proposal is under consideration and the 
final decision thereof) may be announced 
shortly. 

Some apprehension has been expressed 
that the excise levy on radio valves and 
transistors will adversely affect sale of low 
cost radio receivers. There is no real basis for 
this as the popularity of transistors and radios 
has been growing fast and there is good 
reason to believe that there will be a major 
expansion in the coming years in the market 
for cheap radios, particularly in view cf 
prosperity in the rural areas. 

Madam,  I move that the. Bill     be 
jnsidered. 

The question was proposed. 
SHRI DAHYABHAI V. PATEL (Gujarat): 

Madam, there are certainly several welcome 
provisions in the Finance Bill for 
rationalising the tax structure. At the same 
time- I must say that there are some drastic 
provisions which are bound to cause 
hardship. I have just heard what the Finance 
Minister said about certain change3 recently 
suggested and certain rules thereunder to be 
framed. I do not knew whether what he has 
announced just now will safeguard against 
the fears that have been expressed so far since 
the provisions have been announced. Human 
nature being as it is, leaving much discretion 
to officers, small Income-tax Officers, is 
likely to cause hardship in many cases. I am 
glad to see that there are provisions for appeal 
but the provision is bound to be dilatory and  
expensive. 

In the matter of personal taxation, Annuity 
Deposit scheme is discontinued. Levy on 
separate surcharge on unearned  and     
earned     incomes   is 

discontinued.    These     are     welcome 
features. 

The  basic   income-tax     on  income   
between Rs. 1 lakh and Rs. 2.5 lakhs   is raised 
from 65 per cent, to 70 per     cent,   on   
incomes  over  Rs.   2.5   lakhs to  75 per cent.    
These features may be considered  as     
welcome in  some 

cases. 

I do not know how much the Exchequer is 
going to gain by the disallowance of Rs. 75 
of spouse allowance in case where both 
husband and wife are tax-payers. 

The incidence of tax on registered firms 
has been stepped up. The tax payable by the 
firm will, however, be allowed deduction in 
computing the share income of the partners. 
The effect of the same on the combined tax 
incidence of the firm and the partners is to be 
judged by experience. I am afraid I do not 
have machinery or knowledge enough to say 
whether this will not prove a hardship. In 
view of the fact that return on this may not be 
very much this item should have been 
scrapped. 

As regards Corporate Taxation, 7.5 per 
cent tax on dividend in excess of 10 per cent 
of the paid-up equity capital levied on public 
companies is abolished. That is another 
welcome feature. 

The rate of Companies (profits) surtax is 
reduced from 35 to 25 per cent. The 
reduction in corporate taxation is 
insignificant. The corporate sector will 
continue to suffer tax at a rate which may 
even be higher than 70 per cent. The 
undesirable features like the difference in the 
basic rate of tax on public and private 
companies, requirement regarding 
distribution of statutory percentage of 
dividend in certain cases etc. continue. 

Items on which rebate is given are 
machinery, poultry feed, fish etc. I do not see 
the mention of a new industry that is growing 
in the industrial    sector.    That is preserva- 
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tion of fruits and foodstuffs, fruits 
particularly. This country is capable of 
producing a large quantity of fruits like the 
mango which is so popular and is hardly 
found elsewhere in the world. If some sort of 
encouragements were given to such an 
industry by exemptions perhaps it Would 
benefit the industry. 

Madam, I consider that some of the 
provisions of the Finance Bill are inequitous. 
One such thing is the increase in the 
incidence of tax on capital gains by bringing 
within the purview of short-term capital 
assets those that are held for less than 24 
months. 

A second feature is the further curb on 
entertainment expenditure by including the 
entertainment allowance of employees and 
such expenditure incurred by the employees, 
in the overall limits. It is true that this 
allowance on entertainment is likely to be 
abused. On the other hand, looking to the 
entertainment allowance that commercial 
firms and high executives of commercial 
firms are allowed abroad, what is being 
allowed in this country is insignificant. 
Particularly from the point of view of 
Government's aim to increase exports, 
perhaps this curb On expenditure under this 
head needs to be reconsidered 
sympathetically. For instance Madam, we had 
recently this UNCTAD. What did 
Government do and not do? But it was done 
with the specific purpose of attracting world 
importers to come and see India, see the 
things here and see what they c<in import 
from us. If that is the spirit, Madam, I think 
the encouragement that is given to them 
should continue and should be on a much 
more liberal basis. Trying to save on a little 
allowance for entertainment is not likely to 
help very much. 

The stock-market activity is considered an 
index of expansion of irvest ment, 
production, employment and income  and the 
tempo of the stock- 

market should be a matter of vital concern to 
all of us, though all may not deal in stocks and 
shares and such scrips. It is most welcome 
that official thinking seems to have veered 
round to recognise this basic position now. 
The Budget proposals of February, however, 
do not attack the stock-market malady at its 
root. The Finance Minister has pushed up 
public consumption still higher ignoring the 
dangers of bleeding to the anaemic patient. 
The abolition of annuity deposits and excess 
dividend tax, the tax exemption on dividend 
up to Rs. 500 and the reduction of surcharge 
on company profits from 35 per cent to 25 per 
cent, thereby lowering the corporate taxes, are 
technically steps in the right direction. But it is 
like chicken feed to an elephant. What is 
required is many more steps in this direction. 

Madam, in this connection \ would like to 
say that a friend of. mine recently sent me a 
quotation from what Abraham Lincoln said in 
another democracy, which I think bears 
comparison to where we are. He has sent it to 
me, very nicely made out, in this way and I 
would like to read it to the House. 

"You cannot bring about prosperity by 
discouraging thrift- You cannot help small 
men by tearing big men down.    You  cannot     
strengthen  the 

j weak by weakening the strong. You cannot lift 
the wage-earner by pulling down the wage-
payer. You can- 

! not help the poor man by destroying the rich, 
You cannot keep out of trouble by spending 
more than your income. You cannot further 
the brotherhood of man by inciting class 
hatred. You cannot establish security on 
borrowed money. You cannot build character 
and courage by taking away man's initiative 
and independence. You cannot help men 
permanently by doing for them what they 
could and should do for themselves." SHRi R. 
T. PARATHASARATHY (Madras) Madam 
Deputy    Chairman, 

I   I rise to support the Finance Bill as 
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it has all the elements of a well-tailored Bill, 
mainly due to the skilful workmanship of its 
maker, Shri Morarji Desai. In my view, 
Madam, this Finance Bill is a nation-saving 
measure. I must admit that the Deputy Prime 
Minister has done tbe job remarkable well, 
taking the nation's economy as a whole in all 
its perspective. It is not that it could be the 
best under the existing circumstances. But it 
is the best that can be given which will have a 
great bearing on our future economic up-
liftment. 

I was very happy, Madam, to hear the 
speech of the hon. Leader of the Opposition. 
In every word, he has welcomed this Bill. If 
the Leader of the Opposition welcomes a 
Finance Bill, it goes a very long way to 
prove, according to the British precedent, that 
the Bill in spirit is a first-class  .   .   . 

SHRI BHUPESH GUPTA (West Bengal): 
It only shows that the Congress Party has 
gone a long way almost to land in the 
Swatantra Party. 

SHRi R. T. PARATHASARATHY: 
Madam, the abolition of the annuity deposits 
.   .   . 

SHRI DAHYABHAI V. PATEL: I 
welcomed  certain  provisions  only. 

SHRI R. T. PARTHASARATHY: . . . and 
the proposal to levy a differential surcharge 
on unearned incomes are welcome measures. 
Economists and financial experts will not 
deny that the Bill provdies for adequate 
benefit for the corporate sector. The Deputy 
Prime Minister, in my view, Madam, has 
applied the norms of public finance to the Bill 
with an eye on increasing our productive 
capacity, improving our industrial wealth' and 
recouping our already disturbed economy. 
And it is commendable performance. It has 
been said not only on the floor of the House 
by Members of Parliament while giving their 
views on the Budget, but it has been said even 
in public that the level of  taxation  has     
become  very  high 

because of these new proposals of our 
Deputy Prime Minister. True, it is high on the 
rich and those who are capable cf bearing the 
burden. But if the rich did not pay, may I ask, 
Madam, who else would pay and who else 
could pay? I would defend the proposals as 
they are not unjust; at the most, it can be said 
of the proposals that they are only reasonably 
high. The Bill provides vitality to our 
socialistic body. 

Madam, I would like to make a comment 
or two on the income-tax. Some have come 
forward to criticise the Bill by demanding a 
de-escalation of the tax structure. I feel that 
this demand is totally and wholly unjustified, 
for we have given no chances for these 
proposals to work their way out. And how 
else can we judge its performance, if we did 
not allow a little march of time? The 
Government have announced the formation of 
a Finance Commission and it is quite possible 
that the Finance Commission may go into the 
whole set up as such. So let us wait for a short 
while to judge the performance of these 
proposals of the hon. Deputy Prime Minister. 
It is unfortunate that criticisms have been 
levelled against the Income-tax officers in 
particular. We have in this country, and I am 
very prouii to say that, some of the finest offi-
cers in the income-tax Department, who are 
honourable men, men of ability and integrity. 
If certain things went wrong, let us find out 
where they have gone wrong ond rectify the 
law and thus bring about the remedy, and hot 
indulge in attacks on the departmental 
officials, when we ourselves know that a 
good percentage of the assessees themselves 
are prone to evade tax payment. 
I would take this opportunity to i make an 

earnest and fervent appeal to the Deputy Prime 
Minister, I looked into the provisions of the 
income-tax levy at the base. The level of Rs. 
4,000 for an unmarried individual is totally 
against the "economic sense", to use the 
appropriate 
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term The average middle-class has been an 
ever suffering class and the Bill never looks at 
them with a benevolent eye. Though the 
Deputy Prime Minister has a pair of bene-
volent eyes, yet he does not direct them 
towards the poor middle classes. May I appeal 
to hirn, through -you, Madam, to raise the 
level to at least Rs. 6,000, on married 
individuals, if not to the level of Rs. 7,500 as 
recommended by the Bhoothalingam Com-
mittee? This gesture on the part of the Deputy 
Prime Minister would really be a father's 
gesture on his middle-class children! The 
Deputy Prime Minister deserves the congra-
tulations on this House on his attempt in 
bringing about cha/iges in our economic set-
up to stabilise our economy and foment our 
production. He must also see that banks 
should provide adequate credit facilities to the 
Jural producers and that efforts should be 
made that these rural folks should have an 
easy access to the banks when only the growth 
of agricultural economy can get an upward 
lift. I feel that towards the realisation of this 
objective the social control of banks is very 
essential and the prospective legislation in this 
regard will be a most welcome piece of 
legislation. 

Criticisms have been levelled against the 
Government for resorting to deficit financing. 
I believe it amounts to about Rs. 350 crores. 
It is true that to this limited extent we had to 
resort to deficit financing. I assert, Madam, 
that deficit financing is not a virtue and we 
are only through a passing phase. 

On this occasion, Madam, it would be. 
appropriate if I should bring to the notice of 
the Deputy Prime Minister the working of the 
public sector undertakings. The public sector 
undertakings throughout this country, 
Madam, have not become economically 
viable units because of their excessive 
overhead charges, wastage and overspending 
on non-utility and unremunerative     
buildings.   Concentra- 

tion on production alone should act as a 
motive force, as otherwise the public sector 
locomative will go out of gear. 

The Finance Bill has provisions as to how 
the tax-evader should be punished. They are 
most welcome provisions, Madam. From 
whichever quarter the tax-evader may come, 
he should be dealt with severely as an anti-
social element. The names of ail the tax-
evaders should be published in all the news-
papers in India and a tax-evader should be 
made to feel that he is a social outcast. 

Madam, these are the few rambling words 
of mine in relation to the Finance B'-U as 
such but ,whenever we make our comments 
on the Finance Bill, whether inside the House 
or outside, we always make it a point to speak 
in a rather serious tone but on this occasion 
before I conclude, Madam, I would like to tell 
you something and through you to the House  
in a rather lighter vein. 

The Deputy Prime Minister is known for 
his stern qualities and he has pointedly 
exhibited them in las tax proposals. We have 
known aim as a cricketer and as a batsman 
who always plays with a straight bat but he 
has proved through this Finance Bill that he is 
an artful bowler too. He has bowled steel 
furniture with an off-break; he has bowled 
contec-tionary /With a leg-break; he has 
bowled liquor with a googlyj he has bowled 
postal rates with a straight one and chocolates 
with a faster ball-(Interruption) And the hon. 
Finance Minister will bowl the last ball and 
complete the over at the time of he 
Supplementary Budget; Thank you, Madam. 
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SHRI TIRATH RAM AMLA (Jammu and 

Kashmir): Madam, I come from the State of 
Jammu and Kashmir, which is often in the 
news here and abroad. I am therefore sure you 
wiH forgive me if I speak in the debate, on 
the Finance Bill merely in relation to matters 
and affairs which are, in my opinion, 
important for my State. May I also add by 
way of introduction thai I belong to 
Muzaffarabad, at present the headquarters of 
the Pakistan-occupied Kashmir? 

In the year 1947, when India and Pakistan 
were settling down to independent 
nationhood, we became the first of victims of 
a savage attack from Pakistan, in which many 
of us suffered grievously. Our suffering was a 
direct consequence of hesitation of the powers 
that be to decide about the future of Jammu 
and Kashmir. There wai murder, rape and 
pillage, which spearheaded the invasion of our 
State by Pakistan. Thousands of us were 
victims of this barbarous invasion, and we 
suffered humiliation and bereavement. But 
this fate was not reserved for the non-Muslims 
only. We lost some of the bravest members of 
our society, namely Muslims, in defence of 
secularism and the security of the non-Muslim 
minority. I wonder whether the Members of 
this august House have heard the name of a 
great man, of a saint, called Master Abdul 
Aziz. He was an ordinary man in the sense of 
man's earthly goods. He was a pious man 
devoted to his religion and to the common 
people. And yet he was a great man who 
became a martyr to the cause of the unity of 
Hindus and Muslims. He along with many 
other Muslim colleagues was tortured and 
killed. Who remembers him and his great 
band of martyrs today except WP in the depth 
of our hearts with reverence and gratitude? 

In that fateful year of 1947 the example of 
great secular Muslims headed by Master 
Abdul Aziz in Muzaffarabad was not an 
isolated one, but I know it from ner=onal 
knowledge that the whole of the valley of 
Kash- 

mir was adorned by similar examples of high 
sacrifice by Muslims not merely in defence of 
the non-Muslim minorities, but in the greater 
cause of secularism and brotherhood. It has to 
be realised that when we joined the India of 
our dreams, we did so not on grounds Of 
religion, because that pull was exercised by 
the other -;ide, but in the hope of becoming a 
part of a great secular, socialist and democra-
tic country. We fulfilled our part oi the 
bargain. Now, may I, with all humility, pose a 
question before you? Have you entirely 
fulfilled the obligations which devolved upon 
us? Many parts hi India are riddled today by 
dissensions of a communal nature. My friends 
in Kashmir ask me, "Is H possible for us to 
sustain the hope that we had entertained when 
we j Dined India?" We must search our hearts 
and produce the answer. In our state of 
despondency and frustration, you -must not 
ask me as a Kashmiri to be a greater human 
being than others in the country. I say so with 
all humility, because as a Kashmiri, and many 
more Kashmiris are ordinary, human beings. 

If today Sheikh Abdullah is parading the 
picture of a divided India before the people 
of Kashmir, and if some ppople in Kashmir 
are misled, do we have to blame these 
people, or shall we be brave enough to 
discover this b'ame in our own selves? 

Sheikh Abdullah has been in Kashmir as a 
free man. He has talked of many things in 
many places, but nowhere have I discovered 
in his speeches a belief or faith in promises 
which constituted on his part the re-kit;onship 
between India and Kashmir. He talks in a 
wayward manner pandering to the whims of 
the recalcitrant and the doubting few. Sheikh 
Abdullah and his associates, in my humble 
oninion. should be asked to clarify their 
position, and once for all we should know 
whether they w;sh our State to he a part of 
India, or the subiect-matter of a dispute. In 
other words, do they believe or profess that 
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small or big differences between the people 
of Kashmir and India have to be resolved in 
the shape of a satisfactory arrangement, or du 
they believe and seek a solution ia which 
Pakistan has to become an essential party? I 
do not want to prejudice the opinion of my 
colleagues in this House by offering my 
opinion one way or the other on this subject. 
But 1 do seek your indulgence in bearing with 
me to this limited extent that the Sheikh and 
his associates should be given every 
opportunity to see the reality. If, God forbid, 
thev do not see it and they become a party to 
the promotion of disrruption and disorder in 
the State, then we should sit, ponder and take 
notice. 

Here again I would suggest very humbly 
that the attitudes of some of us have been 
wrong in the sense that these attitudes have 
not taken into accounfi.the largjer intlerests of 
the country—the national interests. I have 
heard voices in the Lok Sabha and also in the 
Rajya Sabha that there should be new 
elections in Kashmir. Several gentlemen, 
through newspapers and political platforms, 
have been seeking a mid-term poll in Kash-
mir. Has that argument any relevance, 
particularly when some election petitions are 
pending before courts of law? Shall we 
exclude all the judicial processes merely 
because we have to pander to and feed the 
caprice of uncertain friends? Have we fo 
change the whole structure of our laws in 
relation to our elections merely because the 
results have not suited some vested interests? 
What would then become of our faith in the 
principles enshrined in our Constitution? 

Sir, I now wish to say something mcre 
about our obligations towards Kashmir. I 
deliberately used toe word "obligations", 
because we were required to discharge our 
obligations which devolved on us as 
Kashmiris. We stood the test in 1947 when 
Pakistan invaded us. We stood the test once 
again in 1962 when China invaded us, 

and more recently and much more creditably 
we withstood the ordeal of 1965 when 
Pakistan once again invaded  us.    We  
showed  abundantly  and 

the world press is our witness> 3 
P.M.   if a witness has to be sought 

from these quarters that the gamble 
of Pakistan failed. It foundered on the hope 
that Kashmiris would rise as one man and join 
the infiltrators. The events have proved that it 
was a costly experience for them. It was the 
Kashmiri and his refusal to act as a pawn in 
Pakistan's, game which brought about the 
defeat of the invaders in this adventure. This 
needs reiteration as a token of our loyalty to 
our country. It needs to be sai(j all the more 
emphatically as some confusing voices are 
raised to sow doubts among the unwary. Now, 
on our part, may I, in fairness ask a few 
questions? Why is it that every State in the 
country has several Central Industrial projects 
and Kashmir has none? Why is it that the 
private sector in the country has invested 
millions in industry and development in all 
the States in the country except my State? 
Why is it that our communications, being a 
hilly area, are neglected? Why is it that the 
problem of the unemployed youth which is 
significant in Kashmir and provides grist to 
the Pakistan mill continues to remain 
unsolved? Why is it that not many Kashmiris 
find their way in various sphere of gainful 
employment in the public, private and 
governmental sectors in the country? Why is 
it that we are ignored. An yet we assure you 
that we are faithful to the country of our 
dream. 

In concIus:on I would like to say in all 
frankness that you have today a Government 
and a Party in Kashmir headed by Shri G. M. 
Sadiq dedicated to the causes of secularism, 
democracy and socialism. We have never had 
such strength of conviction in any leadership 
in Kashmir. It is my earnest appeal to you that 
you must support a great endeavour wh'ch has 
been initiated in our State and allow 
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the people of Kashmir to join the 
mainstream of national life for which 
opportunities for equal participation have 
to be offered to them. In this endeavour 
the country and the State could not have 
better stewards than our Chief Minister, 
Shri G. M. Sadiq, and his colleagues. 
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SHRI N. PATRA (Orissa): While 
supporting the Finance Bill I will have to 
state that the burden of taxation is 
growing from day to day. Of 
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course we are called upon to sacrifice for 
a better future.    Our investment of 
thousands of crores of rupees     in the 
public sector is not showing good results 
and the planning in this regard is 
considered to be defective.   In this 
sector about Rs. 80 crores have been 
spent for   only    constructing    official 
and residential buildings  and besides a 
lot of idle capacity has been created.    
And  therefore we now  find  this sector 
is just proving to be a burden on   the   
national   economy.        Unless steps are 
taken to correct the defective  and  
wrong  planning,    there    is always the 
danger—and the      Pande Committee 
also has pointed this out in its Report—
of losing crores of rupees from  year to  
year.    Instead      of making huge 
investments at the outset on  these public  
sector undertakings if the same attention 
would have been given to agriculture 
much       of the ills we are now faced 
with     and the strain on the economy 
could have been   avoided.    We  don't  
even  have people to  run these    public     
sector undertakings.    When  we  
thought   of investing   crores of  rupees   
on  these public    sector      undertakings      
steps should have been taken to create     
a cadre of service to man these organi-
sations.    This aspect was badly neg-
lected.    Therefore a cadre of service 
which may be called all Indian Com-
mercial Service has to be trained   up 
and then much of this      mismanage-
ment could be avoided.   Unless        a 
trained set of people are there, it is very; 
difficult to gear up the economy in this 
sector. 

Agriculture, of course, is now re-
ceiving priority. We are wise after two 
decades of neglect of this sector. 
Agriculture should be mechanised and 
commercialised. If you had, from the 
beginning, paid proper attention to 
augment agricultural production, made 
sufficient investment, we would not 
have faced this miserable situation. 
With one year's good crop, the 
prospects have brightened. There is a 
better hope for recovery in our 
economy. 

I want to speak about banks and banking 
credit.    Eighty per cent,    'of banking 
credit goes towards the develoment of 
industries and sufficient money is not being 
invested in    the agricultural sector.      The 
banks have got a deposit of about Rs. 3,500 
crores at their disposal.   If they will care to 
invest  a  sufficient  amount of  money in 
the agricultural sector, they will be doing   
a   better   service.    Agriculture provides 
about 45 per cent,    of    the national  
income.     The  banks  should see that 
sufficient money is invested in this sector.    
The LIC is      getting about 33 per cent, of 
its investments from the rural sector, but 
what is its performance?    Hardly three per 
cent of the money is invested in the rural 
sector. I would not be speaking about the  
money  they  are  collecting  from the urban 
sector.    When they      are collecting 33 
per cent, from the rural sector, why; should 
they be so miserly? They  hardly  invest  
three per    cent, there.    Of      course,    
now      there is talk  of social control of 
banks.    We expect that the Finance 
Minister will take steps to see that the 
agricultural sector  gets due attention from      
the banks and they make good      invest-
ments there.   Naturally the old type of 
agriculture will not do.   The Government 
is also giving top     priority. This is 
insufficient. They have to make more 
investments. Not only, it has to be 
mechanised, (but also electric connection, 
lift irrigation and tractor cultivation have to 
be introduced. Therefore, a lot of money is 
necessary     to augment water resources in 
the agricultural sector.      The other  day 
Dr. Ramiah was speaking on the  appro-
priation Bill, and he was referring to the 
speech of a Member from Andhra State   
demanding  more  money      for completing 
the    Nagarjunasagar project.   He is not an 
ordinary Member. He is an expert in 
agriculture and he was the Vice-Chancellor  
of an agriculture university.    He says that     
if the same amount of money was given to 
Orissa or to such a place which has got all 
the resources, then it wiH do better than the 
Nagarjunasagar pro- 
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ject. Therefore, attention should be given to 
this aspect and the required funds should be 
given. That is not my suggestion. An expert 
has also suggested it. Where there are facili-
ties, create more water resourcs for 
augmenting agricultural production. 

Now, what do we see in Orissa? We are  
regularly  having  droughts   since 1966.    This 
year also conditions     are very miserable.   
There are reports of hundreds    of    people    
leaving    their home in Kasipur in Koraput 
district for eking out their livelihood      else-
where.    There are reports also       of 
malnutrition.   Of course, it is natural for the 
State Government to say that nobody  dies  of 
hunger or starvation or due to drought, etc.   
That is     all humbug.      I do not belive that.    
We see people leaving their villages for eking 
out their livelihood elsewhere. They are dying 
also.   We have to face facts.    What is the fear 
in saying that somebody dies of hunger?    So 
many people die of hunger.    Our countrymen 
are  suffering due to    malnutrition.    Most 
people have not sufficient means of livelihood 
to eke out a better, healthier life, when there    
have ibeen successive droughts and famine for 
the past three years.   It is expected of people 
living in areas     which have been badly 
neglected for the last two decades.    We should 
not be terrified by the fact that there are deaths. 
We have to face it squarely and provide 
adequate opportunities for these people to stand 
on their own legs. We are not doing it.   We are 
only there to explain it away. 

Now, some people suggest glibly that 
since our agricultural economy is picking up, 
the average middle-class kisan has surplus 
money for lending purposes. I do not believe 
in that. Last year and this year the Govern-
ment has taken away the subsidy on 
fertilisers. You know that 75 per cent, of the 
people belong to this category. They are all 
small holders. Only five per cent, of the 
population are peasants who have got more 
than ten acres of land. Seventy-five per cent. 

of the agricultural population are 
suffering. It is very difficult for 
them to make both ends meet. How 
can you expect a man cultivating 
five acres of Iand, with an outmoded 
plough and a pair of bullocks, which 
he cannot feed sufficiently, to create 
surplus wealth for investment. This 
should not misguide anybody. We 
should make all efforts to see that 
agriculture gets some encouragement 
for some time to come. Then, of 
course, you may think of mopping up 
any surplus when it is created, not 
immediately.  The  prospects have 
brightened only in some areas. Since last year 
in some areas of Orissa we have been faced 
with acute drought conditions. How can you 
expect the agriculturist to supply finance for 
carrying out our Plan work? 

The tax burden is increasing from year to year.   
Of course, taxes should be there.    Nobody 
should object     to that.    But what is our tax-
collecting machinery doing.   In 1962 the arrears 
of tax were only Rs. 270 crores    and now we 
have still Rs. 300 crores   not having been 
collected.    Of course the Finance Minister has 
taken steps for stringent action and suggested 
penalties also to see that the arrears      of 
taxation   are   collected.    Hundreds   of crores 
of rupees are not being collected. Therefore, 
there is something defective and this collection   
machinery should be strengthened and the hon. 
Finance Minister'has taken right steps in  this  
regard.     I  congratulate    the Finance Minister. 

SHRI B. V. ABDULLAH       KOYA 
(Kerala):   Madam Deputy Chairman, it is a pity 
that the    hon.     Finance Minister has again 
overlooked in his Finance Bill some of the 
glaring misfortunes in the country, I mean com-
munal disturbances, and he has totally failed to 
make any    provision to enable the officers and 
policemen to deal   with   this   growing   
menace   and to provide for funds for the 
rehabilitation of the unfortunate victims who 
have  been  thrown  out  in thousands I   year  
after year in  this country especi-I   sOlv from 
tV$ mV,r**i"    CT--~"--"'" 
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and Scheduled Castes. Unless this is done the 
Finance Bill cannot be considered as a 
forward one meeting to the needs of the 
country. 

The minorities in India and especially 
Muslims have been in agony and frustration 
for the last several years. They have been 
victims of foul play, conspiracyi, plunder and 
what not for no fault, of theirs. On every 
occasion of test, if a terst was neeessary, they 
have shown their loyalty and allegiance to this 
State along with their Hindu and Christian 
brethren. They have fought shoulder to 
shoulder against all common enemies 
wherever they came from, without any! kind 
of reservation or hesitation. Some of us even 
persuaded our young sons and brothers to go 
to the battle fields in order to defend the 
Motherland. 

But in India we have been treated as 
suspects or second class citizens and even on 
flimsy reasons or manufactured or false 
rumours, minorities are massacred, plundered, 
dishonoured and humiliated. Authorities 
either connived at or sided with the oppres-
sors. 

Let me narrate a single event out of 103 
riots which occurred in India during this year 
and 209 in the last year. 

In Chickmagalore of Mysore, Muslim 
houses, shops and industrial units were 
singled out and plundered. Nothing has been 
done so far to compensate for the heavy 
losses sustained byi those victims. 

In Mangalore I had the misfortune of 
seeing myself with my own eyes the 
misfortunes undergone by some of the 
victims. Mr. A. K. Gopalan, a Member of the 
Lok Sabha, too had gone there but 
unfortunately he was not given any chance of 
visiting places on account of the negligence 
of the authorities or the failure of the autho-
rities to give him protection. 

When I went after giving prior information 
to the D.S.P. and the Deputy Commissioner 
on the fourth day of the riot, I was not 
considered as a 

welcome visitor. Protection for my safety and 
arrangements for seeing things with my own 
eyes were fiatly and rudely denied. The 
Deputy Commissioner simply allowed me to 
see him at his office, and I had to go to his 
office in a taxi car at my own risk. 

The IG. of Police most rudely and foolishly 
asked me in the presence of eight high State 
officials what business I had to go to 
Mangalore which was out of my constituency. 
When I told him that I am a Member of 
Parliament belonging to the minorityi com-
munity and my mission was to help the 
authorities in bringing peace and to give 
consolation to the suffering people and to 
bring confidence to the minority community, 
he said that I had no locus standi in 
Mangalore and he was not supposed to give 
any protection or assistance to 300 M.Ps, who 
might visit Mangalore. 

At my own personal risk, I visited some of 
the less affected areas seeing people and 
leaders of different communities. 

For four days the Government bungled with 
only 80 constables. Only on the fifth day the 
armed poJice or military was summoned, and 
that too after the arrival of the Home Minister 
of Mysore. 

Within that period so many hotels, shops 
and godowns were either plundered or set fire 
to. Two historic Mosques were burnt down 
and brought to the ground level. 

Shopkeepers who had tried to defend 
themselves were subsequently arrested. Many 
of the shopkeepers who had lost everything of 
their own were arrested by the police in large 
numbers. 

Because the members of the Home Guards 
and the Police Force were of the majority 
community and their officers quite inefficient 
and partial, protection was not  given    until    
the 
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Home Minister visited the place, 1 mean the 
place, I mean the Mysore Home Minister, on 
the fifth May. 

The Mangalore P.T.I, office was sur-
rounded by ruffians with many tins of 
kerosene oil at about 12.30 in the noon for the 
fault of giving protection to some of their 
Muslim neighbours. But police help came 
actulally late in the night and the P.T.I, office 
was saved by some other people. 

Newspapermen were not allowed to see 
things and report from their personal 
observations and experiences but had to 
depend upon the Government news stating 
always "Situation under control"; "No death"; 
"the number of victims wounded etc. approxi-
mately such and such",  and so on. 

Therefore, I sincerely and pathetically 
appeal to this august House that the 
Government should take some effective 
measures to curb these communal riots which 
are endangering the very safety and g-iod 
name of this country. 

Like the above there are hundreds of 
instances mainly in Northern India where 
even among officials religious considerations 
weigh, important and historic cities like 
Allahabad and industrial towns like Ranchi 
etc. have all fallen victims to communal 
frenzy 

It is therefore neeessary that the Central 
Government should constitute an All Party 
Parliamentary Committee to go into the 
causes of these happenings with a view to 
work out an effective solution. All the so-
called Senas should be disarmed and military 
drill by the private volunteer force should be  
prohibited. 

Thank you,  Madam. 
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"Unfortunately I belong to the district 
where there is a big hold of Congress, Ihe 
Anantnag district- 
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Thank you.] 

[THE VICE-CHAIRMAN    (SHRI AKBAIT ALI 
KHAN)  in the Chair]. 

SHRI M. K. MOHTA (Rajasthan): Mr. 
Vice-Chairman, it is not that the Budget 
presented by the hon. Finance Minister does 
not contain any desirable and good features. 
But unfortunately, the undesirable and objec-
tionable features are so severe and so many 
that it becomes my duty to point them out in 
rather strong terms. It has been a routine of all 
Finance Ministers to come before the Houses 
of Parliament for more and mora taxes every 
year, and this year has been no exception. 
Last year we had proposals for new taxes for 
over Rs. 60 crores. Before, that, there were 
proposals for new taxes for over Rs. IOO 
crores. 

It is not considered that the growing 
revenues of the Government due to the 
growing economy of the country are 
sufficient for purposes of Government 
expenditure. It is also not considered essential 
by the Government to assess very carefully 
the capacity of the tax-payer to pay. It has not 
been recognised that the capacity of the tax-
payer has been strained to the maximum. Tax-
payers at all levels of society have been taxed 
to the hilt. They have been taxed to such an 
extent that today the economy is in doldrums. 
The average consumer does not have 
sufficient money in his pocket to purchase the 
necessities and comforts of life. Take the 
question of cloth which is an item of mass 
consumption next only io food. At today's 
high rates of excise duty  the  consumer does     
not 
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.find it possible to purchase cloth although 
there is plentiful supply of cloth from, the side 
of the mills and .decentralised sector of 
production. The result is that the textile mills 
are in doldrums. As a result of that the if xtile 
mill machinery makers are in trouble. As a 
result of that the machine tool makers are in 
trouble. The metallurgical industry and the 
coal industry are in trouble. Every industrv is 
in trouble. Production is less. Unfortunately, it 
has not been found possible by the 
Governmenr to strike at the root cause of the 
problem. I would appeal to the Government, 
for God's sake, before it is too Jate, before 
irreparable damage is done, make the 
consumer the master, leave in his pocket more 
money SJ that he can purchase some articles 
:and increase his standard of living and in the 
process he will distribute prosperity all round. 

It would have been all right had the 
Government been able to give an ■account of 
the judicious and gainful investment and 
expenditure of the money collected from the 
tax-paye~ for which the tax-payer has had to 
sacrifice such a great lot. Unfortunately, the 
record of the Government is not very good or 
convincing. 

SHRI M. P. BHARGAVA (Uttar Pradesh):    
Question mark. 

SHRI M. K. MOHTA: The non-
developmental expenditure of the Central 
Government has increased from Rs. 1,223 
crores in 1962-63 to Rs. 2,623 crores in 1967-
68. The administrative services expenditure 
has risen from Rs. 95 crores in 1965-66 to Rs. 
123 crores in 1966-67, to Rs. 137 crores in 
1967-68 and to Rs. 140 crores in 1968-69. It 
is thus clear that the money is collected from 
the taxpayer is not gainfully employed. There 
is plenty of scope for economy in 
governmental expenditure. Non-
developmental expenditure should be cut 
down to give relief to the taxpayer. 

Not only does the Central Government but 
the State Government also have plenty of 
scope for economy. At the end of the last 
fiscal year, a total of Rs. 113 crores had been 
given to the States in respect of overdrafts, 
illegal drafts if they may be termed so. The 
matter did not rest just there. In the current. 
year another Rs. 90 crores have been provided 
to clear the overdrafts. It is thus clear that 
both the Central Government as well as the 
States can economise in their expenditure and 
give relief to the tax-payer. 

Sir, I now come to some of the provisions 
in the Finance Bill which are rather of a 
fantastic nature. I refer to the penalty 
provisions introduced in the Wealth Tax. The 
honourable Finance Minister is i eported to 
have said on several occasions that we must 
deal with the tax evade- very sternly and that 
the property of the tax-evader ought to be 
confiscated. We must come down on the tax 
evader like a ton of bricks, he said. May I 
point out that if the man is accused as being 
tax evader, then let him be proved to be a tax 
evader in a court of law. How can we call 
somebody as a tax evader unless a competent 
court, a competent authority passes a 
judgment against him? It has been said that it 
will be very difficult to prove mala fide 
intentions in this respect in a court of law. So 
many things are difficult to be done. Every 
criminal is difficult to be proved a criminal. 
And because it is difficult to prove a crime do 
we leave the judgment in the hands of a police 
officer? We still have to prove that the crime 
has been committed. Take the serious crime, 
murder, for instance. It has got to be proved 
even though it is difficult to be proved. 
Similarly, here when the provisions have been 
made so stringent that even the property of the 
assessee may be confiscated and on top of that 
he may have to pay something more from his 
pocket, it is very essential that he has recourse 
to the processes 
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of law and is not left to the mercy of the 
assessing officer. The tax officer is a very 
strange creature indeed being a prosecuter, a 
judge and the executioner, all rolled into one- 
Sir, may I point out that giving such wide 
powers in the hands of the tax officer would 
not be in the interest of justice and fair-ply? 

Another provision of the Finance Bii1 is 
regarding payment of amounts above Rs. 
2,500 by cheques only. Here we have a very 
amazing situation on our hand that a currency 
note which is a symbol of sovereignty of any 
country is sought to be dethroned. And what 
takes its place? The cheque of a commercial 
bank. Does the Government also propose to 
guarantee that all cheques, whether guaranteed 
by the banks or not, are going to be paid out 
by them? What happens if a bank suddenly 
closes its doors and people, with cheques 
issued hy the bank or issued by other people 
on that bank, find that they cannot get their 
money? Who is going to be responsible for 
such a situation? The intention behind this 
provision is laudable indeed. I have every 
sympathy with the intention which is to catch 
the tax evader somehow. But may I 
respectfully point out, Sir, that the tax evader 
is not going to be caught by such measures? 
All that is going to happen is that there will be 
a lot of difficulty and lot of harassment in 
regular business channels. 

Then the question of proof that the payment 
has been made out by crossed cheque is a very 
difficult question. It can be proved that the 
payment was made by cheque but not whether 
it -was crossed or not. The effort (and the time 
that will be taken at all levels, at the level of 
banks, assessee and the Income-tax officer in 
finding out whether the cheques were really 
•crossed or not will be so huge that it •will 
simply not be worth while. 

I now come to question of spouse 
allowance which has been withdrawn hy the 
hon'ble Finance Minister this year. I should 
have thought that the women of upper middle 
class or middle class who are sitting idle most 
of 

the time at home, if they are encouraged to 
work and earn, it will be in the national 
interest. Unfortunately they are being 
discouraged. 

As regards tax on registered firms, if 
several people combine and form a co-
operative it is considered a very laudable 
action. But if two or three people combine 
and fora a registered firm they are penalised 
by extra taxation.   This does not seem to be 
fair. 

Rates of wealth tax have again been 
increased this year and the plea of assessees 
that there ought to be a ceiling on total tax 
paid by way of income-tax and wealth tax as a 
percentage of income has been ignored by the 
hon'ble Minister. There have been instances 
where more than hundred per cent, of the 
income has to be paid out by way of taxes. 
This seems patently unfair. But nothing has 
been done about it. 

Regarding the penal provisions in the Income-
tax Act, unfortunately a situation exists where 
difference of opinion between the assessee and 
the Income Tax Officer is going to penalise 
the assessee extremely 4 P-M. severely. Sir, in 
a society of intelligent men, differences of 
opinion must be there. Ours is not a society of 
morons. Ours is not a society of conformists. 
But according to the provisions of the Act, as 
they now stand, an assessee must be a sort cf 
mind-reader. He must know the mind of the 
Income-tax Officer. There may be a number of 
cases where the assessee can have very valid 
reasons for differing from the assessing officer 
on many questions. Unfortunately, instead of 
going into the intentions, whether the assessee 
had the intention to cheat the Government or 
not, all that is going to be done is that a 
mathematical formula is going to be 'applied 
for finding out whether he is a tax evader, a 
sort of criminal or not. 

Then, there is a provision regarding 
assessments to be completed within two 
years' time instead of four vears as at present. 
May I point out, Sir, that a provision like this 
alone is not going to solve the problem.   It 
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has been the experience of assessees all over 
India that assessment proceedings are started 
only just a few days before the case is going 
to be time-barred. Whether it is two years or 
four years, it is not going to make any 
difference unless the assessment machinery is 
strengthened and the tax officers are enabled 
to give the assessee ample opportunity to state 
his case before the assessment is actually 
done. Whether it is two years or four years, if 
the proceedings are going to be started only a 
few days before the case is going to be time-
barred and an ex parte assessment is going to 
be made, then that provision is not going to 
help either the Government  of the assessee? 

Then, Sir, there is a clause regarding 
deduction of tax at source from interestment 
payments and payment of tax to the 
Exchequer within a certain period of time. 
The deduction of tax at source from interest is 
'already causing a lot of hardship in actual 
practice and cases of hardship have been 
brought to the notice of the Finance Ministry. 
It is high time that this provision is 
completely withdrawn. Here again very 
stringent penalties have been provided and it 
is very necessary that some way should be 
evolved so that injustice is not done in any 
case. 

Then, Sir, there is a provision regarding 
payments to relatives and associates on 
grounds of reasonableness. Now, we shall 
have an Income-tax Officer sitting in 
judgment over what is just and proper and 
what is reasonable, in all sorts of cases. We 
know, Sir, that business and industry are 
becoming so complicated that even 
businessmen in one field do not venture to 
pass judgment on whether an item of 
expenditure is reasonable or not in  another 
field-    For instance,  a 

textile men would    never be    able to 

pass any judgment over whether an 
expenditure in a steel mill is reasonable or 
not. But we are going to find that an Income-
tax Officer, with very little actual experience 
about business, would be sitting in judgment 
over all sorts of businesses, whether it is 
plantation or textile mill or steel mill or a 
trading concern. And another thing is, he 
would have the advantage of hind-sight. To-
day an item of expenditure may seem 
reasonable from all angles to a businessman. 
But after all, he is not infallible. It may be 
proved later that he was wrong. But it would 
only be an error of judgment. But it would be 
very easy for the Income-tax Officer to say 
"Your expenditure is proved to be 
unreasonable by later events." That would not 
be just or fair. 

In conclusion, may I say that the hon. 
Finance Minister could easily have given a 
fillip to the economy by giving more relief to 
the consumers and to trade and industry? The 
situation of recession that is now prevailing in 
the country demands more tax reliefs at the 
hands of the Government and I appeal to the 
hon. Finance Minister to look into this 
question.   Thank you. 

SHRI A. P. CHATTERJEE (West Bengal): 
Mr. Vice-Chairman, Sir, the Finance Bill 
taken with the Budget, in spite of the rather 
lavish encomiums—I say 'rather lavish' en-
comiums—on it by Mr. Dahyabhai Patel of 
the Swatantra Party, makes a dismal reading. 
Mr. Morarji Desai, the hon. Finance Minister, 
has himself said in his Budget speech that 
economics is a dismal subject. Mr. Vice-
Chairman, that is not merely an ornament as 
far as the capitalist economy ls concerned, and 
certainly in a country like India, where though 
we are crying hoarse for a socialistic pattern of 
society, we are leagues away from socialism, 
econcmics is certainly a dismal subject. 
Planning has been shelved  from  year  to  year   
and  the 
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plugging of the loopholes in the 1 Indian 
economy is being done by the ; Finance 
Ministe1", sometimes cleverly and sometimes a 
little too unwisely, all this certainly would raise 
in our minds a dismal picture of the economic 
condition of our country. 

Mr. Vice-Chairman, Sir, as far as this Budget 
is concerned, it is nothing but a kind of 
temporising and I must say that if you read the 
Budget speech of the hon. Finance Minister, you 
will find an admission also to that effect—
admission not in so many terms, but an 
admission to this extent at least that nothing can 
be expected from him as far as this year's 
Budget is concerned. And he has tried to plug 
the loopholes by certain kinds j 1 if taxes and 
those taxes again fall heavily on the lower 
middle class, the working classes and the toiling 
peasants. As far. as planning is- concerned, the 
only way, Mr. Vice-Chairman, by which our 
economy could be made to look up is to see that 
our country really developed along the road to 
industrialisation, along the road to creation of 
the public sector and creation of co-opertive 
sectors in agriculture. \ But it is quite evident 
that nothing j is to be seen here of planning, 
nothing is to be seen here of any resuscitation of 
the agricultural economy, and it is all being left 
to the free play of the anarchic market forces. 
As far as planning is concerned—the only way 
in which our economy could have been made to 
look a little healthier— that planning has been 
scuttled. Instead of Five-Year Plans, we are hav-
ing year-by-year planning. And all kinds of 
excuses are being given. But the one reason 
which is there fo7-scuttling this Fourth Five Year 
Plan is very cleverly shielded from us and it is 
this that prodded the Minister here into 
devaluing the rupee—the Bell Commission 
Report. That very gentleman. Mr. Bell, wiH 
have given this advice to our Government "Do 
not go in for Five Year Plans, go in for year-by-
year plans; it is only that way you can get aid 
from the International Monetary Fund or from 
us." Therefore what the master says    the 
317  R.  S. 

Government has to obey and the Government 
is obeying by putting forth every year a kind 
of shoddy and miserable yearly plan and that 
yearly plan is nothing but putting some deve-
lopment projects in action somewhere and 
then again not doing that properly. 

M'. Vice-Chairman, Sir, as far as this 
Budget is concerned, we find a budgetary 
provision for external assistance. It is said that 
foreign assistance will be in the region of Rs. 
775 crores and the public debt is placed at Rs. 
300 crores. That is to say, tbe total debt into 
which the Government is running comes to 
about Rs. 1,075 crores, Rs. 300 crores to be 
raised in India and Rs. 775 crores by way of 
foreign loans. But it does not end there. As far 
as tbe rupee accruals from PL 480 are con-
cerned, that is also a kind of loan and it is said 
that Rs. 269 crores are expected from that 
source. Now look at this huge amount of loans 
which you are getting from foreign sources. If 
you leave aside the public debt which the 
Government is going to incur, even then the 
debt from foreign countries is to the tune of 
about Rs. 1 thousand crores. You \are 
incurring this debt and how are you spending 
the money which you are getting by 
contracting such a huge debt at the hands of 
the foreigners? Look at the administrative 
expenditure which the Government of India is 
incur-ing or proposes to incur for the year 
1968-69. Looking at the administrative 
expenditure, we find that this Government is 
not only a bankrupt Government as far as 
economy is concerned; this Government is 
spending recklessly on uneconomic and un-
productive things. Look at the administrative 
expenditure on police alone. Our country is a 
country which is heavily in debt. Even the 
service charges come to hundreds of crores of 
rupees per year. For such a country as this for 
police alone the Budget of 1968-69 has 
allocated R's-62.48 crores. You will again see 
that this expenditure on police account ha? 



1293  Finance [ RAJYA SABHA J Bill, 1968 I294 

[Shri A. P. Chatterjee] been increasing by 
leaps and bounds since 1961-62.   Wnereas in 
1961-62 the expenditure  on police  was Rs.   
18.76 crores,  in  1968-69-the  expenditure is 
Rs. 62.48 crores.   There is a kind of 
explanation  also   "What can  we  do? We 
have to spend so much money on the   police   
because  the   Central   Reserve Police and the 
Border Security Force are there and we have to 
spend extra amounts on these Forces."   Who 
does not know that the  Central Reserve Police 
and the Boarder Security Forces are not used 
for the purposes for which they were first 
raised? They are always used for the purpose    
of putting down     people's    movements 
everywhere.   The     Border     Security Forces    
are not seen on the borders, they are not meant, 
nor are they expected to  see that  our     
borders are safe but the Border    Security   
Forces with their rifles and .202 bullets which 
are used only for    killing    enemies are    
often    let     loose    among    the ordinary    
defenceless    citizens    when they cry for food    
or   cry   lor better amenities.   Now the point    
ig      that these police forces are used by     the 
Central Government merely as punitive forces 
to put down people's movements and popular    
movements.   Because of this we have to 
allocate Rs. 62.48  crores in the Budget.   Then 
if you look at 1961-62, the allocation as far  as  
the police  is concerned     was Rs.   18.76   
crores   and  now  it   ig   Rs. 62.48  crores.   
Now what is  the  percentage increase?   Well, 
I should say that perhaps it is four times what 
we used to spend in 1961-82.   Now why are  
we  spending  four  times  on  the police?   We 
are spending   four times on the police because 
our Government is not only economically 
bankrupt, as I have said, but it is also 
politically bankrupt.   Therefore it needs such a 
strong public force in order to    put down 
popular movements.    Mr. "Vice-Chairman 
where the police is actually needed,  we  do 
not find  the     police there.   We  are  
spending      this     fat amount on the police 
every year. Even last year the allocation was 
Rs. 61.47 crores.   Who does not know that 
communal riots were extreme and    acute 

in different parts of the country? But. the 
police did not come in handy ior use in 
quelling those communal riots. Therefore what 
are these police forces for? Why should the 
taxpaye • be compelled to pay for a police 
force which beats up honest citizens when 
they are peacefully demonstrating for their 
rights and which cannot protect the ordinary 
citizens from anti-social elements whom 
sometimes Mr. Yajee may lead or may not 
lead? The point is that when the anti-social 
elements are on the rampage, the police does 
not come forward. Yet we have, to spend so 
much money on the police. I say this because 
our economy is based on foreign loans. I have 
shown from this Budget itself that more than, 
Rs. 700 crores you get as foreign assistance 
direct and about Rs. 300 crores from the P. L. 
480 funds and out of this you spend Rs. 62.48 
crores on the police, and the police do not do 
anything when they are expected to do 
something. You are taking so much money 
from foreign sources and most of them are 
American loans and when they give them they 
give with strings. They are good banias and 
when baniaa -give you money they have their 
money's worth. If Shylock gives you some 
loan, has does not take the amount back. He 
wants a pound of flesh along with blood. This 
pound of flesh along with blood they are  
taking.     The  other  day   .   .   . 

SHRI LOKANATH MISRA 
(Orissa): Can I enquire where free money is 
available? In which country free money is 
available? 

SHRI A. P. CHATTERJEE: We know that 
when India has been trading with the Socialist 
countries, the balance of payments never goes 
against India but when we trade with the 
capitalists, the balance of payment always 
goes against India? Why? We know the 
reason. When we trade with capitalists like 
the Americans, they always take our 
agricultural goods and raw materials because 
they want to make our country a raw material 
base. They never Want to take our 
engineering goods. Even today it has found    
out    who    take our 
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engineering goods and who  do     not take. It 
is found that certain Socialist countries are 
willing to take the engineering  goods from 
us.   Certain  other countries also do take.   As 
far as the developed  countries   are     
concerned, they insist upon raw    materials 
only from us because they know that if they ' 
take  th.  engineering  g^jds  from  us, that 
wil) be boosting   uur   real    basic economy 
and that they do not want to do.   Who does 
not know that when there was the question of 
exploration for oil in Cambay, the Americans 
or the  so-called  oil  experts  came     and 
said b-untly: 'There is no oil at all to be 
available in India' but    when    the Soviet 
economic experts came     they did  not take 
much time  to find out that there was great oil 
resource at Cambay but then our economy is 
so much tied to the apron-strings of the 
American imperialists that    to these very 
Americans who tried to kill our oil resources 
by saying that we have no oil resource, we are 
giving      the extraction rights.   We are going     
to enter into an agreement     with      an 
American company so that they    extract the 
oil resources and   they    get a lions share out 
of our mineral deposits.   That is only, by the 
way, to show how these capitalist    countries 
want to get_the pound of flesh along with the 
blood in exchange for    the loan they are 
giving.   You know that we are boosting up 
this Budget with the  foreign loans  and I have 
shown how we are spending     these    huge 
amounts on the police.   We are spending on 
the military every year more than Rs- 1,000 
crores but actually what is it for?   It is merely 
for administrative purpose    and    
replacement      of stores.   A Defence Budget 
should not be merely for administrative 
purpose and for replacement of stores. 

SHRI C. D. PANDE (Uttar Pradesh): He is 
making out that all the Rs. 1,000 crores is for 
replacing stores. He should know that this for 
maintenance of ttie army and the defence that 
is made necessary by his Party because China 
is on our border. 

SHRI A. P.      CHATTERJEE:    We know all 
the shoddy arguments.    We know what   is   
meant by replacement of stores.   Replacement 
does not mean anything but the purchasing of 
military    hardware    from    the    capitalist 
sources.   The modern imperialist law is that 
they are mainly basing    their economy on the 
armament industries. The imperialist economy 
is based on the  armament industries these  
days. The dynamics of the armament industry 
is  this  that the armament magnates produce 
the arms and tha dynamics of armament 
production requires these magnates to have the      
armaments which they have    sold    some 
years before to De     replaced    every three 
years by new armaments.   That is the 
dynamics of armament production and that is 
why the    armament magnates keep a 
stranglehold on the economy of the developing 
countries. They  sell military     hardware 
today, say in 1968 to   a   developing country 
like India and they see to it that these are  
replaced  in  1972  by  again  purchasing them 
from the same    armament magnates.   In this 
way they sell their own goods.   The armament 
industries are kept going in this fashion but  the  
Budgets of the     developing countries become 
poorer by that fact. So Rs. 1,000 crores go for 
administrative  expenditure and replacement of 
stores as far as the military is concerned.   Is 
our economy an economy of that viable kind in 
which we can afford to spend so big an amount 
on mere replacement of stores and    ad-
ministrative expenditure as far as defence is 
concerned? But we are spending Rs.  1.000 
crores on    the    military and why?   We  are 
doing it  because to put it bluntly, our masters 
are interested in keeping the same military 
tension  in  this  sub-continent.     They will  set 
up bases in  Pakistan     and counter-bases in 
India    anr< they will follow    their    old    
plan    of    making Asians fight the Asians.   In 
this way they will sell arms to Pakistan, they 
will  sell   to ■ India  and  in   that  way create 
disharmony in the    economies 

of both th<? neighbours.    When there i   is a 
question of the U.S. building up 
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banes in Pakistan, we often turn our blind eye 
to the fact of     what    the American   
imperialists   are   doing   in India  itself.   
They  are  also  creating rather secret or open 
bases here. Who does not know the 
ramifications     of the CIA. here in India.   
Here on the floor of this House there was a 
great debate on the question of the CI.A. 
activities and  there were  allegations that the 
CI.A. has infiltrated into the administrative 
apparatus of the Ministry itself.   I know that 
the allegations were denied but when we said 
from the Opposition, let there be a Parlia-
mentary probe body to find out what the 
American imperialists    are    doing here,  that 
was  not     accepted.   That was not accepted,    
perhaps    because such an inquiry if set up, 
would bring before  the public  many  a     
skeleton from the cupboard.    So therefore, in 
order  to shield  those  skeletons,      in order  
to keep  those  skeltons     away from the eyes   
of the   public, well, it was not done.   But the 
point is this. It is no use merely blarning your 
sister country, a neighbour country, because 
the Americans are setting     up military bases 
there.    The Americans are also militaring our 
economy, and if we are to save our economy 
from collapse, if we are to resuscitate our 
economy on a real planned socialistic basis—
of course I will give a demurer here;   it is not 
possible to have a socialistic basis from     a     
Government which  is  to the  core  capitalist 
well, they may cry 'socialism'      at    every 
stage of their activities;    well,    they may say 
that they are trying to build up a socialistic 
pattern; 0f course they have not the courage to 
say that they are  building  socialism,   because  
then they will be caught,    and    therefore this 
Government always    says    that they are 
building a socialistic pattern. And when you    
say    "socialistic pattern"   ^rtainly it is not 
socialism because,   if you  are for socialism 
what nrevented you from  saying that you are     
for     eomrjlete    socialism?   So, when you 
say "socialistic pattern", it is certainly not 
socialism. 

THE      VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN):   We are deal ing with 
the Finance Bill, not the Appropriation Bill. 

SHRI C. D. PANDE: It is not communism. 

SHRI A. P. CHATTERJEE: Mr. Vice-
Chairman, Sir) the Finance Bill is certainly 
being discussed, but the Finance Bill is based 
upon the Budget that has been placed before 
the nation by the Finance Ministry, and the 
Finance Bill is there in order to plug the 
loopholes in the economy. If the Finance Bill 
has been put forth it is in order to get some 
'more revenue from the people, some more 
income-tax, something more on Estate Duty, 
something more on this, something more on 
that, in order that we may get revenues. But 
the fundamentals of the Finance Bill are to be 
found in the Budget itself, the fundamentals of 
the Indian economy. That is why all these 
things are absolutely relevant, because you are 
trying to get money from the people by this 
Finance Bill. 

SHRI LOKANATH MISRA; It is the 
outcome of the Budget. 

SHRI A. P. CHATTERJEE: It is the 
outcome of the Budget. So therefore it is no 
use saying. Mr. Pande and Mr. Abid Ali, who 
both are of the American lobby... 

(Interruptions) 

SHRI C. D. PANDE: Worse is your China 
lobby. 

SHRI A. P. CHATTERJEE:... They 
naturally get a little uneasy whenever there is 
a censure of the American imperialists. It is a 
little uneasy for them whenever there is a 
censure of the American interests. 

SHRI C. D. PANDE: We have known you 
very well. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now you have exhausted your 
time. 
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SHRI A. P. CHATTERJEE: Mr. Vice-
Chairman, I can assure them that their 
jumpings and shoutings are being noted in 
appropriate quarters. (Interruptions). Their 
jumpings ar.d shoutings are noted in 
appropriate quarters. 

SHRI C. D. PANDE: We ignore you. 

SHRI A. P. CHATTERJEE: That is all 
right. So let them keep within doors a little. 
We know who is in whose lobby, and 
therefore let the American lobby keep quiet a 
little. Let them not listen always to their 
masters voice and let them listen to the voice 
of the wise a little . . . 

SHRI C. D. PANDE: You do not deserve 
even a scorn from us.' We know what you 
are. Chinese agents should go away from this 
House. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):    Order, order. 

SHRI A. P. CHATTERJEE: I am just 
finishing, Sir, but when the American owls 
begin to shout, well, naturally we are put 
astray a little. I am not calling them owls and, 
moreover, in classical mythology owl is the 
symbol of a wise man. 

Now, Mr. Vice-Chairman, that is why I am 
saying that, as far as our economy is 
concerned, that economy is an economy 
based on foreign loans, and an economy in 
which you are spending huge amounts on 
police, on unproductive expenditure, an 
economy in which you have given the go-by 
to planning, where you are living from hand 
to mouth, where you are talking about yearly 
planning and you have scuttled and given up 
the Five-Year Plans. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You are repeating. 

SHRI A, P. CHATTERJEE: I am just 
summarising, not repeating. 

And why is it so? It is at the instance of the 
Government's monitors who sit outside the 
country, and these monitors do not want our 
economy to develop, do not want the Five-
Year Plans -to be properly formulated and 
properly put through. 

THE VICE-CHAIRMAN (SHRI AK3AR 
ALI KHAN):    Thank you. 

SHRI A. P. CHATTERJEE: Therefore, Mr. 
Vice-Chairman, Sir, as far as this Finance Bill 
is concerned, it is a Bill showing a dismal 
picture of the economy. I am quoting the 
Deputy Prime Minister himself. He says eco-
nomics is a dismal subject. He otherwise 
means that this Finance Bill and the Budget 
which is placed before the country are a 
dismal picture, and I have tried to show in my 
own way why it does make a dismal picture, 
why actually he has brought India to this 
dismal state.    This is all. 

SHRI ABID ALI (Maharashtra): Sir. the 
hon. Member who has just spoken, I will 
come to his points later. To begin with I may 
record my strong protest with regard to his 
statement about the American lobby. And he 
has taken my name... 

SHRI A. P. CHATTERJEE: The hands are 
the hands of Esau, but the voice is the voice 
of Jacob, it is the voice of Washington. 

SHRI ABID ALI: I wish all this is noted. I 
will see on the basis of all this if I can make 
out a point of privilege. I know that this is not 
the proper time. I am mentioning it here so 
that the matter could go before the Committee 
of Privileges, and I wiH call upon this hon. 
Member to prove his statement, and I am sure 
that he will have to apologise {Interruptions) 
or suffer (Interruptions). He has been going 
beyond limits. 

 
SHRI A. P. CHATTERJEE: What Mr. 

Abid Ali says fits him most.   He is 
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[Shri A. P. Chatterjee] a person who is 
beyond all sense of decorum. He is a person 
who does not observe any sense of decency, 
and he is a person who always jumps up at the 
bidding of his masters. 

(Interruptions) 

" THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Let him go on. You must have 
the patience to hear now. 

(Interruptions). 

I am addressing you and making mention 
of the fact. . . 

SHRI A. P. CHATTERJEE: We know who 
are the CIA agents. 

SHRl ABID ALI: I was addressing you and 
making mention of the fact that did not utter a 
word when the hon. Member was speaking. 
Now it is his turn to please listen to me. 
(Interruptions) I said that 1 will come to him 
subsequently. For the time being. . , 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Order, order, no interruptions 
please. 

SHRI ABID ALI: To begin with I may 
mention that I would request the hon. Finance 
Minister to kindly look to the points I had 
raised on the occasion of the last Finance Bill, 
or Budget discussion here—some points I had 
mentioned. I hope these did receive 
consideration, small points, though. I can 
understand, Sir, scarcity of food and for that 
people have to suffer to some extent.    I have 
had 

to put up with it. But in small things like post 
cards, in. the purchase ot post cards, why 
should there be a queue of twenty persons for 
purchasing post cards or postage stamps from 
the post office, pr in handing over money 
orders at the post office counter? After the 
payment of wages in , any industrial area a 
queue of sixty or seventy or eighty persons has 
to be formed because they have to hand over 
their money orders to the post office at the 
money order counter. Such a queue has to be 
formed for purchase of platform tickets. So, for 
such things at least there should immediate to 
and prompt action. I know that their efficiency 
is thwarted because of the friends sitting 
opposite. But Government should refuse to be 
bullied in such matters, and they should do 
their duty. While doing all good to the 
employees appropriate steps should be taken to 
see that the standard of efficiency is maintained 
and the deteriorating position is checked. Then 
about food, I say that wheat should be supplied 
at a reasonable price without difficulty. How is 
that in India one has to pay about half a days 
wage for purchasing a kilogramme of wheat 
whereas even in costlier cities in the world 
some ten or fifteen minutes' wage can purchase 
a very good loaf of bread weighing a 
kilogramme? It is therefore necessary to look to 
these matters and steps should be taken to 
reduce the prices of these essential 
commodities. 

And then our family planning programme 
is not receiving proper attention. Though 
within the last few months some action is 
being taken very much, more has to be done. 

SHRI B. D. KHOBARAGADE 
(Maharashtra): What should be done about it? 

SHRI ABID ALI: Very much more has got 
to be done. The programme of family 
planning that has been taken up has to 
succeed and all that is necessary for its 
success should be done. 
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recalcitrant elements in the country ■are able to 
take away our youths for undesirable ways and 
activities and one of the reasons for this is that 
we have not been able to give proper text-books 
to our students. 

AN HON. MEMBER: Perhaps they are not  
attracted by your ways. 

SHRI ABID ALI: They are verj much 
attracted by us. A large number ot them are 
essentially with us. Otherwise there would 
have been complete chaos in the country. I 
was saying that our text-books should be such 
as to make the students real patriots. In this 
country every citizen has certain valuable 
rights and we have a democratic system. We 
should tell the students and young people all 
that has been good in the past and they should 
learn to love the country and value public 
property. Other, wise, why should there be 
this burning of trams and this burning of rail-
way wagons and the destruction of 
government property? They have to be taught 
that they have certain duties and it is also 
their right to throw away the government that 
they do not want. Any government that they 
don't want they can throw away. They have 
the right to change it. 

SHRI B/D. KHOBARAGADE: And you 
can throw away a Government by the use of 
the President's power. 

SHRI ABID ALI: I will come to that. Our 
people should see the folly of burning 
government property, of destroying public 
property which all actually belong to them. 
They have to be taught that they can change 
the Government by the use of their vote. We 
have decided to use the vote and not the 
sword. It is not the sword that is to be used but 
the vote should be used. We should tell them 
all that and, of course, Government property 
should be protected at all times whatever may 
be the Government. Public property should be 
protected under all circumstances. Burning 
public property would be harming   
themselves 

and harming the country and that ia what the 
friends opposite want because it is in their 
interest. Friends opposite want to create chaos 
in the country, whatever may happen to the 
country and its people. (Interruptions) Kindly 
let my hon. friends listen. We have so much 
tolerance and they have so—much energy 
that they have abused us. Now it is my time 
and let me rebut some of their arguments. 
They have said so many things against me 
and let me say at least a few words in 
defence. Let them learn decency and let them 
learn parliamentary behaviour at least here. 

I was saying that there should be proper 
text-books which teach the young to keep the 
nation supreme. They should know that the 
nation is supreme in every respect and under 
all circumstances. National integration, 
security of the country, democracy and so on. 
come subsequently. Socialism was adopted 
by Parliament as the goal of the country and it 
should be achieved at the earliest possible 
opportunity. All these things should be taught 
through our textbooks. 

(Interruptions) 

What is all this? Please listen to me. I am 
not afraid of interruptions. If you will kindly 
give me. Sir, sufficient time I am prepared to 
sit down whenever my hon. friends opposite 
stand up. Otherwise these interruptions would 
be taking away much of my time. 

SHRI A. P. CHATTERJEE: I am asking 
questions of a wise man. 

SHRI ABID ALI: According to Mao 
wisdom is the monopoly of the Chinese and 
their agents here seem to think also that they 
have a monopoly of all wisdom. 

SHRI A. P. CHATTERJEE: Take wisdom 
from Washington. 

SHRI ABID ALI: I shall never be a   
traitor.    Who -Were supporting the 
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[Shri Abid Ali] 
Americans and the British? These friends 
here were supporters of America and Britain. 
What happened in 1940 and 1942? They were 
supporting the Allies, the British and the 
Americans. I never did it. When we were 
fighting the British, these friends were 
supporting the Britishers. 

SHRI A. P. CHATTERJEE: Sir, on a point 
of order. Is it relevant to the Finance Bill? 

SHRI ABID ALI:   Yes, very much. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): You provoked him. Now, Mr. 
Abid Ali, you don't listen to him.   You go on. 

SHRI ABID ALI: But, Sir, I do not have 
any device with which to plug my hearing 
against such things. I say when the Allies 
were there and Russia joined the Allies then 
suddenly, for these friends over there the 
imperialist war became a people's war. We 
never did that sort of a thing. They were the 
people who behaved as traitors to the country 
and they opposed all that we were standing 
for wiien we were fighting to achieve our 
national freedom. Was it not a fact? Can they 
deny that? Can they deny that they called 
that—great son of India— Subhash Chandra 
Bose—dog of Tojo? When he was coming 
here with his army of liberation they called 
him the dog of Tojo. Can they deny it? And 
they come and tell me that I am a supporter of 
the Americans and the British. There cannot 
be a more untrue thing said than that. I will 
not say anything more now. 

This country has made great and substantial 
progress and I congratulate the Finance 
Minister for having the courage to produce 
such a Budget as this. Whatever the 
opponents may say the country has been 
making progress and it will go on making 
progress under the leadership that it now has. 
My request to the Government ls this. Please 
refuse to be bullied. It is unfortunate that in 
our democratic 

system today we have so much toleration that 
even enemies of the country are being given 
so much accommodation. They should not be 
given so much accommodation. You see how 
even people who should be taken to 
Connaught Circus and hanged are being 
tolerated. 

SHRI A. P. CHATTERJEE: Do it now. 
SHRl ABID ALI: I was speaking of 

traitors. If he is a traitor let nim say so. I am 
not naming him. I say Government is giving 
such people so much accommodation. 

SHRI A. P. CHATTERJEE: I treat the 
words of a C.I.A. agent with the utmost 
contempt. 

SHRI ABID ALI: I support the demand for 
an investigation. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You come to the Finance Bill 
now. 

SHRI ABID ALI: Of course, I am on the 
Bill, Sir. I say that a body should be appointed 
to go into the details of what funds are coming 
to the various parties in this country from 
foreign countries. Not only should they 
enquire into what funds are coming from CIA 
but they should enquire into what funds are 
coming from foreign countries to the Com-
munist Party of India also and then the 
Marxist Party would be completely exposed. 
Is it not a fact th'at a Communist country has 
presented a first class printing press to the 
Communist Party, the press that waa brought 
for the exhibition here? And is it not a fact 
that that press is now doing job work and 
supplying that to the Communist Embassies? 
M'ay I request the Finance Minister to kindly 
take note of it and make investigations with 
regard to the funds which that press is 
receiving from the Communist Embassies 
here? They print 1000 pamphlets and bill for 
much more work which would otherwise 
bring ... 
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SHRI A. P. CHATTERJEE: On a point of 
order, Sir. 

SHRI ABID ALI: It is welcome, if it is a 
point of order, and I -sit down. 

SHRI A. P. CHATTERJEE: Mr. Vice  
Chairman, we all know that often on the floor 
of the Assembly—I am not talking of any 
person here—many stupid things may be said. 

SHRI ABID ALI: What is the point of 
order? 

SHRI A. P. CHATTERJEE: But as far as 
Communist Embassies are concerned there 
are Embassies of Communist countries in our 
country. Can any Member of Parliament refer 
to Communist Embassies paying money to a 
press of a particular party? Is it to be allowed? 
Is it. In order? 

SHRI ABID ALI:    Of course, it is. 

SHRI A. P. CHATTERJEE: If it is not in 
order, Sir, you will kindly pass orders to 
expunge that part of his speech 

SHRI ABID ALI: There 13 no point of 
order. 

SHRI A. P. CHATTERJEE: Such things 
should not be allowed to be said here because 
our Government has ambassadorial and 
diplomatic relations with these Communist 
Embassies and these Communist Embassies 
should not be thus mentioned and criticised in 
the House. 

THE ' VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I think no Embassy should be 
referred to by name. You said that some 
money comes from some countries and he is 
saying that the enquiry should be made about 
all the countries. 

SHRI ABID ALI: That is all right. Thank 
you, Sir. I am giving some hint to the hon. 
Deputy Prime Minister to kindly take note of 
this particular item and find out how and what 

funds from foreign countries are coming into 
the coffers of the Communist Party here. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now, next point please. 

SHRI ABID ALI: Now he Has mentioned 
about oil extraction and giving concession to 
America and all that. I do not want any 
concession to be given to any foreign country 
but till the time we are not able to have 
complete know-how we have to take 
guidance, help, assistance and aid from all 
friendly countries, maybe Russia, maybe 
Poland, maybe Czechoslavakia, maybe 
America, maybe U.K. maybe any country. 

SHRI A. P. CHATTERJEE: Sip some 
water; you have spoken a lot. 

SHRI ABID ALI: Thank you very much. 
At least I am entitled to take water but these 
friends get nothing but honey and milk with 
the help of the foreign embassies. 

SHRI A. G. KULKARNI (Maharashtra): 
Sir, I am very happy that Mr. Chatterjee has 
got sympathy for his friend in this respect. 

SHRI ABID ALI: I do not want it. There is 
always danger in it. Please be careful; 
anything coming from the Communists is 
poison. Never welcome anything from them. 
Poison is always  to be kept away. 

What about those who are in league with 
foreign countries and who help them to take 
over our land? How much has the Communist 
Party of India, particularly of the brand tc 
which the hon. Member belongs, done to help 
China? He forgets that. We only want the 
Americans to come and help us in this oil 
extraction. Even to that he objects but that can 
happen only in this country. I wish some time 
this great Government of ours will realise to 
what extent these people are a danger to the 
country. The Government should put them in 
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[Shri Abid Ali] their proper place whatever 
may  be the sympathy  of  some foreign  Com-
munist  countries  towards  them. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala): You have put us so many times. 

SHRI  ABID  ALI:   All  good things have to 
be repeated and repeated so that the hon. Prime 
Minister and her   J colleagues would realise the 
extent of the danger involved. 

SHRI K. P. SUBRAMANIA MENON: It 
has been done so many times,  I  said. 

SHRI ABID ALI: Of course it has to be done 
every morning, every evening and every might 
to make them feel that something very 
dangerous is happening in this country because j 
of the way these friends have the sympathy for 
these enemy countries. They are not only having 
sympathy but they are just stooges particularly 
of China- Just see how many photo graphs are 
being exhibited in Kerala and now it has come 
to Bihar. Now I ask Sir, through you, the hon. 
Deputy Prime Minister; can he tell me one 
country in the world that wiH tolerate traitors to 
this extent? Mao's photograph is paraded; 
processions are carried on with Mao's portrait. 
Can he mention any instance in any part of the 
world, not necessarily now, but at any time, 
when traitors are tolerated to this extent? I 
would like to point out to the hon. Deputy 
Prime Minister that by this sort of things the 
country is being weakened. All that the 
Congress has done fcr the country, the services 
it has rendered for generations will all be 
washed away. Whatever good words or praise 
history may have for the Congress organisation 
will all be washed away and there will be only 
his black marks and people will say: her* was   
a  good organisation under 

the great leadership of Mahatma Gandhi 
which won freedom for the country but those 
who succeeded him subsequently and in 
whose hands the country gave the reins of 
Govenment misbehaved and misbehaved to 
this extent that nothing out chans resulted and 
traitors flourished in the land. 

Now all the time they talk of the united fronts 
and abuse the Congress for having broken the 
united front I here and the united front there and 
then the hon. Home Minister has to explain and 
coavince that we have not done it. On the one hand 
tne Jana Sangh comes here and abuses the Congress 
saying that the Congress is giving help t0 the 
Communists. The Swatantra Party also says that the 
Congress Government is tolerating the 
Communists. But when it comes to the question cf 
seizing power—although all the time they say that 
the Congress is hungry for power—they go and join 
the Communists. When I joined the Congress in 
1921, I came into the Congress to earn freedom for 
the country and to suffer for that purpose. I never 
thought even in my dreamg that India wil] become 
independent during my life time and I will get the 
fruits of freedom. I never joined the Congress for 
that. But these people who are fighting us, who 
want t0 defeat us, they are only anxious to wrest 
power from us. Whether it is Jana Sangh or the 
Swatantra Party, th*y shout at us that we are 
tolerating the Communists but when opportunity 
come? they join with the Communists and even 
make them Ministers. 

DR. BHAI MAHAVIR (Delhi"): As if you 
have never joined with the Communists. 

SHRI ABID ALI: Because they cannot 
keep themselves together they come here and 
shout at the Home Minister, they come and 
shout at the Central Government and say w<» 
are breaking them up. When the Madhya 
Pradesh   Chief   Minister  wanted      to 
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come to us, we said we do not want  | you.   
And then they went and had a compromise 
among themselves.   Li we had taken him 
today    the    Madhya Pradesh Government 
would have collapsed.    They  should  thank 
U3     for refusing to  give  any  quarter  t0 
the Madhya Pradesh Chief Minister.     In 
t>:e  case of West Bengal    the Chief 
Minister himself  said that the  Communist 
Party was behaving like ^rai" tors,    it  was  
his  statement  and  tne Chief   Minister  was  
not  selected  by us.    The Chief Minister, 
Mr. Muker-jee, was elected by them and it 
was he who  gave them a certificate that 
they have been behaving as  traitors to the   
country.   What can we do far that?    And 
the result was that Government collapsed.   
It was because of their own making.   Why 
should they be angry with us? My advice to 
these friends  is   this.    Give   up   this  kind 
of  attitude  towards the  enemies     of our 
country.    Come to the people as their 
friends.    Give up your foreign relations  of 
the kind  that     you  are having today.    It is 
very much harmful to the country.   It is Io 
the detriment of the country.    They are    all 
the time saying CIA, CIA.     That  is 
because the Chinese have taught them to go 
on telling lies, lies and lie3 and, repeating 
these lies, the people may start believing 
them.    That is why I want this CIA matter 
to be enquired into.   Sir, I am repeating.   I 
want an enquiry into    all the    funds   
coming from foreign  sources  i°r  anv P&rty-
Let the whole thing be out.    If the 
Congressmen  are taking money they should 
also be punished.   I want that. 

SHRI A. p. CHATTERJEE: Por once 
you are sane. 

SHRI ABID ALI: I am always. 
Whenever this question comes up, I say 
the same. Have a full-fledged enouiry 
and these friends will have to thank 
themselves for having raised this issue. 

THE VICE- CHAIRMAN (SHRI 
AKBAR ALI KHAN):    Thank you. 
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SHRI B. T. KEMPARAJ (Mysore): 
Mr. Vice-Chairman, I support this Bill 
placed before this hon. House and 1 say-
that this Finance Bill has got a special 
feature of its own and it denotes a 
landmark in the economic structure of the 
country, sir, this Bill has clearly made it 
possible to levy taxes on all sources 
wherever there is likelihood of 
accumulation of wealth, and while 
speaking on this Bill some Members of 
the opposition have made several serious 
and untenable remarks which I want to 
briefly touch as a matter of reply. 

Sir, one Member went to the extent of 
saying that the country is spending about 
Rs. 1000 crores for the maintenance of 
the army and difference and that the sai^ 
amount is spent only for reparing stores. I 
am sorry *t> say that he did not 
understand how the Army has to be 
maintained and how the borders of our 
country have to be defended while there 
are enemies all round. Unfortunately that 
hon. Member is missing, yet I feel it is 
my duty to say a few words about his 
sarcastic remarks made on this Budget. 

Sir, this is a Budget thought of in 
bringing  about a socialist pattern  of set-up 
in this country, and the Finance Bill has 
made it clear as to how the industrial 
concerns have to be taxed, the companies 
have to be taxed and the income that is got 
by several individuals and joint families 
and  other concerns have to be taxed.    But 
one submission I want to make in this con-
nection is this.      The taxable income of 
the individual, as suggested bv one of our 
friends,  may    be    made     as Rs. 6,000 
as the minimum because we have been 
finding it very hard now-a-days  and     Rs- 
4,000 is  very meagre even for the bare 
maintenance of a single soul.   If Rs. 4,000 
is fixed as the minimum that has to be 
taxed, then '   it works hard on    the    
individual. 



1319 Finance [ 6 MAY  1968 ] Bill, 1968 1320 

Therefore, there may be a rise as far as that 
amount is concerned. 

Regarding the co-operative society's 
income which haa been proposed to be 
taxed, the minimum fixed is Rs. 5,000. It is 
very clear that the development of co-
operatives has t0 be given special impetus 
and encouragement. When such is the case 
and when the co-operative movement is in 
its first stage of development, if the amount 
is fixed at Rs. 5,000 as the minimum that has 
to be taxed, then it really works very hard on 
the co-operative movement and its working. 
Therefore, I suggest that Rs. 7,500 may be 
made as the minimum that can be taxed as 
far as the co-operative society's income is 
concerned. 
Sir, some of the Members have gone to the 
extent of saying that this is a Finance Bill 
which is not encouraging the economic 
structure of the country ar.d that it is going 
far in taking   the country towards getting it 
indebted, in incurring debts.    But I  have to 
say that it is one of the principles 0f eco-
nomics that in any country    if    the 
economic structure has to be improved or has 
to be stabilised, levy of tax is very important.   
Levy of tax is one of the features of 
development of the country.    We are today 
in an industrial revolution as it is.   When   
there aie several industries started in    the 
country for the development and progress of 
the    country,    finances    are necessary, and 
whenever finances are required, it is 
permitted    under   the principles of 
economics that they have to be raised either 
within the country or from foreign countries. 
To say '.hat because we take loans from    
foreign countries the country becomes bank-
rupt ano* 90 that has to be discouraged, it is a 
misconception and misnomer. If any one 
were to say that whenever a loan is taken 
from a foreign country for the industries that 
have *o be started or for the development    of 
those that' have  already been    started the 
country becomes bankrupt,  it is not a correct 
view to take; on the other hand, it is a 
progressive view for the 

country and, for its future,  to    raise loans within 
the country and also take loans from foreign    
countries.      Sir, when one of the hon. Members    
and that the country is becoming bankrupt by the 
introduction of this Bill    'and this   Budget, it is 
not correct.   If he were to hold that view, I am 
nere to say that his statement is not correct and if 
he has to hold that view,  he has to rectify that on 
this point because whenever loans and deficit 
Budgets have been there in the country's 
economic structure, they have    been for the 
progress and development of the  country.     
This  is  not  the     first time that we are    having 
a    deficit budget in our country.    We can    see 
the     budgets    prepared by     several foreign 
countries which    have    been progressive 
economically, socially and industrially.   For 
example, if you were to study the economic 
structure and development of countries like 
America and England,  then our     position, as 
compared to theirs, would be that we are not in 
any way backward; and we have no fear in our     
minds.      The simple reason is that economic 
progress always depends upon deficit Budgets 
and the loans that we raise for the  improvement  
of     our     country, socially, economically and 
industrially The way in which one of our friends 
said about this while speaking on the Finance 
Bill, is like this.   It seems to me, that according 
to him "whatever you earn you please    give it to 
me, I will  run your family  and see     that your 
family is    maintained."     'That is to say, 
"whatever    I    earn    must be given to him by 
me and he    wiH maintain my family."     In that 
way, he went on speaking.   He meant that the 
expenditure incurred for the maintenance  of the 
police  should  be cut down and curtailed that the  
amount spent on defence should be cut down nnd 
curtailed.    Such   being   the case, where   are  
we  exactly?    That  point the hon. Member did 
not consider for a while.    If the amount that is 
spent both on defence as well as on police has  to 
be  curtailed,  then  we     have no existence here.    
According to our 
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[Shri B. T. Kemparaj] friend's thinking it is 
not correct. When he is residing in our 
country but when he is thinking of elsewhere, 
it is not true citizenship that one should have 
in our country. The liberty and freedom that 
he is enjoying in our country at our cost and 
at the cost incurred for the maintenance of 
border safety by maintaining military as well 
as police within the country for peace and 
freedom that everyone has to enjoy, they have 
to be taken very seriously into consideration 
by every Member of this honourable House. 
But for the amount that is spent on the main 
tenance of these two forces, the country 
would not have been in this position in which 
it is today. When there were attacks on our 
country, as we know it very well, the Govern-
ment took the matter very seriously and the 
boundaries were safeguarded and the citizens 
of India were saved. Is it not our duty to 
safeguard our freedom even at the cost of our 
lives? This question the hon. Member should 
have considered. But unfortunately, he has 
not considered it. 

Again, he said that there is communalism 
in the country. If there is communalism and 
communal strife, they have to be put down 
and the people should be saved. To that ex-
tent, things are necessary to be done. 
Therefore, deterrent punishment as it is 
contemplated under this Bill is also correct 
because a person who does not pay the taxes 
according to rules and regulations prevalent 
under the Bill has to be taken to task. He has 
to be punished. Why should he evade taxes 
when he is getting earnings out of industry or 
business or out of undertakings which he is 
running? When he earns profits he has to pay 
taxes according to the Act. If he does not pay 
the taxes and if he feels that he should not be 
punished and Vie should be treated with all 
courtesy, it is not the case. "Honesty is the 
best policy,"' we say. But what prevents  us  
from  being honest  at least 

to ourselves and see that the taxes that are due 
to the country are paid? If the taxes are not 
paid, then who else is to pay for the 
expenditure that is being incurred by the 
Government every day of the year? How can 
the Government run? Therefore, the 
punishment should have been more deterrent 
than what is thought of now. I think this will 
make every tax-payer realise that it is his duty 
to pay the taxes. Therefore, I support this Bill 
and the Bill may kindly be passed 
unanimously. 

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, the Finance Minister in his 
speech just now referred to certain 
concessions given particularly to the small 
industries. In this connection, I want to plead 
with the Finance Minister whether he should 
not have gone one step further since he has 
appreciated the role of the small-scale 
industry. In my speech on the Budget, I have 
suggested that the small-scale industries 
which are registered as private limited 
companies should be given a concessional 
treatment as regards the income slab-There 
are certain differences among private limited 
companies whether in the big sector or 
medium or in the small sector. I had pleaded 
at that time that whenever a private limited 
company is formed under the definition of 
small-scale industry as stipulated by the 
Government of India, that should get a 
concession in income-tax computation, and 
particularly, the dividend declared should be 
excluded from the income-tax purview. 

In this "connection, I want to bring to the 
notice of the Finance Minister that in this 
country we have got a large backlog of 
engineering graduates. There is evidence of 
recession all round. When we say that the re-
cession should be fought, that industrial 
activity should be revived and engineering 
graduates should find some employment, 
there is necessity for   some  positive   
encouragement   to 
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these  entrepreneurs  who  are     particularly  
technologically     trained.    In this   connection,     
as  I  have  already stated, they are not credit-
worthy in the  Banking Parlance as they  ought to 
have been because they come from middle class 
families, they get money at exorbitant rates and 
they must be able to give their  supporters     
some firm dividend, which can attract more 
capital.     So, to attract more capital, I have 
suggested to the Finance Minister,  and  I  think  
he will     consider that the small-scale 
industries'which are  registered     as     private    
limited '      companies where the  dividends     
are given, they should be excluded from the   
income-tax  purview  and     there should be some 
difference in the slab scheme so that we can  
attract more money.    In this connection, the Fin-
ance   Minister  has   boldly  taken   the decision 
of establishing a Credit Council just to give more 
credit to those sections which are weaker,     
sections just like the  small-scale     industries, 
co-operatives,   agriculturists,   etc.   Recently  
the  bank  rate  has been  decreased.   I do not 
know whether    the Finance Minister is aware 
that in the rural areas, particularly in the semi-
urban   areas   and   small   towns,   even the 
Scheduled Banks at present    are charging 
interest rates between 9 and 12 per cent, to small-
scale industries. It  has  been  stated  on the floor     
of either this House or the other House that   the  
rates" have   been   decreased and ample cheap 
credit will be available.    But I do not know how    
these Scheduled  Banks  charge  rates     between  
9 and  12 per cent.    I    should like to know from 
the Fin'ance   Minister whether such a permission    
has been given to these Scheduled Banks to 
charge such exhorbitant rates    to the small-scale 
industries or to    the trader or the small 
shopkeeper or whoever he is.    Why should he 
pay a rate between  9   and   12  per  cent,   when   
a big industrialist is getting all the bene fits of a 
lower interest rate? 

Mr. Vice-Chairman, T made another 
suggestion at that time. oarticulavlv on the 
rethinking on collaboration agreements.   We 
talk of self-reliance. 

We talk of import substitution. Eui this is all 
slogan-mongering at least with the present 
thinking in the Government. We have found 
out that there are about 2,500 to 4,000 colla-
boration and it is reported—I am not sure of 
it. I have seen a report. So I do not want to go 
into that controversy. However, I stand 
corrected— that round about Rs. 400, to Rs. 
600 crores is repatriated as collaboration fees 
from this country. Even it is stated that for 
every rupee invested by the foreign 
collaborator, Rs. 2 are sent into that foreign 
country as technical and collaboration fees. 
Mr. Vice-Chairman, I have pleaded time and 
again in this House that an assessment should 
be made of these collaboration agreements, 
whether they have been successful in creating 
selfreliance or creating import substitution 
among the entrepreneurs. Recently there was a 
study made that the raw material dependence 
on these collaborations is so heavy that we are 
purchasing raw material and machinery at 
very exhorbitant rates. We do not want such 
collaborations. It is time that the Finance 
Minister puts down any type of collaboration 
or import of any type> of raw material of 
which there is even a remote chance of being 
manufactured in this country. 

Mr. Vice-Chairman, then there is another 
aspect of the economy in this country 
particularly about, what they call, the hybrid 
explosion or an increase in agricultural 
activity due te this new strategy. In this 
respect also T want to bring to the notice of 
the Government though we may grow more 
food, to see that the growth of food is 
maintained it requires an infra-structure. 1 is 
reported that we are producing over 90 to 95 
million tonnes. It is very nice. The 
agriculturist has very rightly taken the place 
of pride. Recently, the Prime Minister, in a 
speech to an industrial organisation, said that 
a consumer m'arket should be tapped in the  
rural     areas   and     industrialist:1; 
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[Shri A. G. Kulkarni] 
should g0 to the rural areas to serve the cor 
sumer interest of the agriculturist*. Mr. Vice-
Chairman, I d0 not know how immediately 
consumer interest >;an be created in the rural 
areas. The agriculturist at present is mad after 
this new Hybrid strategy. He wants to create 
more food, more livelihood and more money 
to invest? When Ihe agriculturist has a 
backlog of loans t0 pay back and he has to 
develop his land, he wants to mechanize his 
farms and hence he is not interested in 
consumer itoms right now? 

In this connection, Mr. Vice-Chairman, the 
Deputy Prime Minister has rightiy given 
certain concessions for agro-industries. But 
what I want to say is that only giving certain 
concessions to agro-industries is not going to 
solve the problem. It is infrastructure in the 
agricultural sector which is very important for 
them. There is the problem of transport. 
Suppose we produce 120 million tonnes of 
foodgrains. How will it be transported? By 
rail or by motor transport? Where is it going 
to be stored? How will there be land de-
velopment? Where are the mechanised 
implements to come from? Sir, when the 
integrated planning of the high-yielding 
strategy is going to be resorted to, the 
Government must very seriously think of the 
infrastructure being built up in the agri-
cultural rural sector particularly so that this 
growth of agricultural production can be 
maintained and mechanisation is 
implemented at a very rapid pace so that this 
strategy will pay back and we shall not import 
either on account of P.L. 480 or under 
whatever laws  as it is. 
Mr. Vice-Chairman, in this connection also I 

want to submit that at present agriculture 
requires irrigation, and funds for that purpose 
have been provided. Similarly, agricultu-ture 
requires mechanisation. But, Sir, our public 
sector project in tractors is still lacking speed? 
I do not know   whether   that   project   will     
be 

dropped for want of funds because at present 
there is shortage of funds. But in this 
connection I would plead with the Deputy 
Prime Minister that there is an acute shortage 
of tractors and tillers in this country. Mr. 
Vice-Chairman, they have delicensed the 
tiller industry. I know, Mr. Vice-Chairman, 
that in this country there is only one sole 
factory which is manufacturing tillers at 
Hyderabad. But that is a very small one and is 
not a success because the intensive research 
required for manufacturing tillers suitable to 
our soil has n°t been undertaken? In this 
connection may I plead with the Deputy Prime 
Minister that the public sector or the co-
operative sector, whatever it is, should be 
positively encouraged to manufacture tillers 
and tractors and certain out-of-the-way 
concessions as capital loans or equity parti-
cipation by the Government should be given? 
The manufacture of tractors and tillers is very 
urgently necessary in this country, otherwise 
this problem of increased agricultural 
production will not be solved. 

Mr. Vice-Chairman, there is another aspect 
of this agriculture, and that is the processing 
industry which stabilises agriculture. Mr. 
Vice-Chairman, you are quite aware that two 
days back one of the friends on this side 
suggested that there must be some floor prices 
fixed groundnut. At that time the Government 
was not firm on its decision. Unless you give 
the processing activity to the co-operative 
sector, agriculture will not thrive, the yield 
will not increase because the agriculturist will 
not find it profitable to produce that much. In 
case of groundnut, Mr. Vice-Chairman, 
Government praises Lever Brothers when 
either they reduce the prices or increase them. 
But all this is due to a very unremunerative 
price given to groundnut in this eountry. In 
this connection what I want to plead with the 
Government is that unless they come forward 
with a very rational policy on agricultural 
pricing  system,  particularly   the   prices  of 
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groundnut and other products in agri- . culture 
grown on rain, there will be shortage one day of 
groundnut Ior maintenance of the minimum 
protein requirement for the strength of our 
children and countrymen. In this connection the 
Government must come forward to fix up the 
floor prices, just like in cotton, for groundnut. 

In this connection, Mr. Vice-Chair 
man, many hon'ble Members from this 
side of the House as well as from the 
Opposition have criticised the Agri 
cultural Prices Commission. And 
what is the strategy of this Agricul 
tural Prices Commission? It started 
from the consumer interest, from the 
interest of the infiTistrialfst because 
agricultural product was taken as 
raw material. As groundnut is the 
raw material for tha manufacture of 
oil and vanaspati, similarly cotton is 
the raw material for something else. 
Banana is the raw material for an 
other. What I want to say is this. 
The Agricultural Prices Commission 
has got a bias for the consumer. It 
startg its thinking in the interest of 
the society, of the middle class so 
ciety, of the consumer in the town 
and the cities. With all the empha 
sis at my command I suggest that this 
Agricultural      Prices Commission 
should be scrapped because it has failed in its 
duty in guarding the interest of the consumer as 
well as the agriculturist. I agree that the interest 
of the consumer is there- I hava never pleaded 
that the, agriculturist should get any price 
whatsoever. What I want to say is this that a 
balance is not struck by this Agricultural Prices 
Commission. It is the same in case of wheat, in 
case of millets. The Government was compelled 
to, increase the rates of wheat and millets. 
Similarly, Sir, in fixing the prices for groundnut 
or some such ' variety, the Agricultural Prices 
Commission is no agency whatsoever. So it 
would be better if the Government, in the 
Ministry of Food and Agricul-ture, appoint an 
Agricultural Prices Commission because, as I 
pointed out, the  agency can be one which     
will 

fix the prices of agricultural production   which   
are   remunerative,      Sir, you will find  now 
that due to tbese hybrid      and   hig)h-yielding      
«eeds, there is a comparable imbalance   bet-
ween the cost of production and the , 
realisation in the case of wheat, millets,      
groundnut,    cotton and    such other products-      
Sir, unless there   is a   balance   between   the   
various  agricultural  products,  the  cotton-
growers or   the   groundnut-growers   will   not 
find, any interest at all in producing cotton  or  
groundnut,  and then ther* will be an utter 
shortage of c ticc ox groundnut  for  use  as  
raw  materials ia thfr Industry.    So I want to      
request  the  Deputy  Prime   Minister   to look 
into this question and see   that ihe   prices   of   
agricultural   commodities are rationally and 
reasonably fixed.     I  am  not a man of that 
lobby, which  will  say  "give  the  maximum to 
the agriculturists". I will only say that     what   
is   reasonable  should     be given.      Let it b6 
comparable. Now, a study has been made by 
some sugarcane   Committee—Sen   
Committee or whatever    it is—and they      
have found out that in Uttar Pradesh and Bihar,    
the grower    is    not interested in  producing  
sugarcane   because      it does not give him 
enough return. So, Sir, it all depends on the 
return one gets.      The industrialists require 
surli-cient return.      The industrialists    al-
ways  clamour  for  a    better    return The 
paper industry wants 8 per cent, the cement 
industry wants 8 per cent and some other 
industry, 7 per cent. Now, has any study been 
made of the return that an agriculturist gets? 
Has any  study  been  made  to      rind   out 
whether  a  groundnut  grower  gets  a return  
of  7 per  cent  on his  investment?    No study 
has been made. So I demand on the floor of 
this House that  agriculture  must   be  treated     
as an industry and I say that the Agricultural  
Prices   Commission     is      no agency  for 
this      because  it  always leans towards  the 
consumers on the one hand and the 
industrialists on the other. 

Now, the last point I want to make, Sir, is 
about Defence.   So many thingi 



1329 Finance [RAJYA  SABHA] Bill, 1968 133O 

[Shri A. G. Kulkarni] 

tiave been stated about Defence. I am not with 
my friends on the opposite side, particularly 
the Communists, in their criticism of the 
Defence Budget. Sir, ihey are all misinformed. 
They want wilfully to sabotage the effort of 
this country to be independent and to guard its 
frontiers. Sir, I can suggest that we have got at 
present two enemies on our twrders. One is 
China and the other is Pakistan. All said and 
done, Sir, we should develop good relations 
with our neighbours. This is quite a good 
advice to be given. In this connection, I must 
say that very recently, after the recent visit of 
Mr. Kosygin to Pakistan, suggestions were 
throwr up that we should take up this op-
portunity to develop good relations with 
Pakistan. But, Sir, I have my own doubts. I do 
not deny that the Government has got a 
healthy policy which is non-aligned- The 
Government is rightly pursuing the policy of 
non-alignment either with regard to the West 
Asian countries or with regard to the South-
east Asian countries, with regard to the 
Russian Bloc or with regard to the American 
Bloc- That is always to be encouraged. But, 
for this defence preparedness must be there. 
Now, some Members on the other side have 
criticised the Government for not taking 
cognisance of the buying spree that is going 
on in Pakistan for collecting all types 0I 
military hardware and armaments. Then, what 
right have these Members got to criticise the 
Government for its defence preparedness? On 
the one hand, they are criticising the 
Government for not giving proper attention 
and not taking proper care to forbid Pakistan 
from collecting all these armaments from the 
U.S.A. or from Russia. On the other hand, 
they say "Do not spend s0 much on defence". 
So they have got no ground at all to criticise 
the Government. 

Now, I want to know from       the Deputy 
Prime Minister: Is it quite correct that you are 

saving much money on  defence?   The  
Deputy  Prime  Mi- 

nister ha* ime and again stated on the no°r of this 
House that economy is being made in defence 
purchases and in defence expenditure. (Time 
bell rings). Only two more points, Sir, 1 What I 
want to say is that there is n0 positive indication 
that there is economy going on in defence 
purchases because it has been criticised on 
various platforms in this country that there is a 
possibility of further economy in defence 
expenditure. Once I read a book in the U.S.A. 
where, when Mr. McNamara took over as 
Defence Secretary effected certain controls and 
introduced certain measures whereby defence 
spending was curtailed and economy was 
effected. I would like to ask whether our 
Government have introduced any such schemes 
whereby economy can be effected in defence 
purchases. There I am one with the Members in 
requesting the Deputy Prime Minister for 
economy in defence purchases. 

Then, Sir, there is only one small point. Mr. 
Masani has recently stated that some Rs. 70 
crores have been over-expended by the 
Government and the administrative 
expenditure has increased, etc. This is said on 
the floor of the House also time and again. Sir, 
I have fully gone through all the Lok Sabha 
debates and also the Government publications 
and I have found out that actually economy is 
being made in the administrative expenditure 
of the Government. I do not understand how 
these industrialists and particularly friends 
from the Swatantra Party can talk in this way. 
What is their source of information? Sir, from 
Mr. Pant's reply and from the reply of the 
Deputy Prime Minister, we have seen that 
economy is made in administrative 
expenditure. Now, the Planning Commission 
and experts have calculated that there should 
be 4 per cent or 2 per cent increase in the 
administrative expenditure every year for the 
proper development of the country. But what 
I find from the Finance Bill and the 
Appropriation Bill is that it is much below 
that 



1331 Finance [6 MAY  1968] Bill, 19«8 1332 

figure. So I do not Know what truth ig there 
in the criticism made by these gentlemen. 
They will say whatever suits them- About 
planning also, the Swatantra Party and the 
industrialists once said that there should be no 
planning and they criticised the Government 
for its planning. Now when there is recession, 
they say "Please spend more". So they have 
got no sound, consistent economic policy. 
What they want is political opportunism. I do 
not support political opportunism. I support 
the pragmatism and the rational thinking of 
the Deputy Prime Minister In evolving 
financial policies which will suit our aim, i.e., 
the aim of attaining socialism. 

SHRI SANDA NARAYANAPPA (Andhra 
Pradesh); Mr. Vice-Chairman, Sir while 
supporting this Financial Bill, I would like to 
make some suggestions about some of the 
difficulties confronting u$ and which are a 
matter of discussions not only among the 
politicians but also among the people in the 
country. Admitting that the Deputy Prime 
Minister, who is handling the Finance 
Ministry, has very carefully and profoundly 
studied the proposals which have been placed 
before this House, there are certain taxation 
proposals which have been subjected to 
criticism-for example, the enhancement of the 
postal rates. Regarding this matter, I would 
like to place before the Finance Minister that 
there is a lot oi discontentment and criticism. 
May I know if there is any chance of the 
enhancement of the postal rates being 
reconsidered? Not only the businessmen use 
the postal card, but people in the rural areas 
also use postal cards for correspondence. The 
people have to continue their correspondence 
and naturally the proposed rates can be 
reconsidered. 

Another point I would like to bring to the 
notice of the Deputy Prime Minister is that 
we are now passing through a period of 
recession not only 

in industrial production but also in regard to 
our exports and many other things. At the 
same time we are also giving encouragement 
and impetus to the cooperative movement and 
the cooperative structure in order to develop 
our industrial and agricutural activities. But at 
the same timo for the lowest institution that 
gets the money, the Reserve Bank of India is 
really charging abnormal rate of interest- The 
rate of interest for lending money to the 
cooperatives should be reduced so that the co-
operative movement can thrive and good 
results may be produced. 

With regard to devaluation of the rupee, it 
has had its impact on our exports and imports 
also. There was much discontentment among 
the industrialists because the value of our 
imports has gone up by nearly one and a half 
times of what It used to be during the pre-
devaluation days. Our able Finance Minister, I 
am sure, will be able to get through all these 
things and his proposals will be directed to 
consider all those aspects, in view of the 
recent recession we have been passing 
through. He is quite an experienced man in all 
such things. He has given such taxation 
proposals to the appreciation of the people 
because the taxes will have to be paid by 
those who can pay. Lei the taxes be reduced 
for weaker sections of the society and they 
should be given encouragement by way of 
small-scale industries and such like things. 
Then only can the production increase and the 
exports increase and we will be able to earn 
more and more of foreign exchange. So I re-
quest the Finance Minister to think over all 
these things very deeply and bring our 
economy on sound lines. I hope we wiH be 
able to get over this period of recession very 
soon and we wiH be able to reach such a stage 
where the farmer can get a reasonable price 
for his produce. The cotton and groundnut 
growers should be encouraged by giving them 
reasonable prices.     At the sam©     time 
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the consumer's interests have also got to be 
safeguarded in the matter oi prices. Such 
reasonable and attractive prices may be fixed 
for all the commodities that are produced by 
agriculturists. The cotton growers have got to 
be helped and encouraged, the mills have got 
to function, the textile industry has to 
flourish. In short we have to keep in view the 
interests of the producers as well as the 
consumers. 

In the matter of Defence the Opposition 
Members have criticised that so many crores 
of rupees have been allotted for defence 
purposes. But let me tell . you that unless we 
strengthen our defence and strengthen our 
borders, we cannot expand our developmental 
programmes and cannot make any progress. 
Our borders have got to be adequately 
strengthened and our Forces have got to be 
fully equipped with latest weapons. So there 
is nothing wrong in the Government of India 
allotting more funds for Defence. The taxa-
tion proposals are aimed at keeping our 
country peaceful so that we can carry on with 
our development programmes promptly and 
effectively. Unless our borders are safe, can 
there be any progress in the country? So 
defence expenditure, in my opinion, is not a 
wasteful expenditure. It is as useful as 
developmental expenditure, because unless 
our defence is strong and unless our borders 
are properly defended, We cannot, carry on 
our Administration and there can be no 
Industrial or agricultural development- All 
our development programmes are dependent 
on our defence activities. S0 the defence 
expenditure that has been allotted is quite ap-
propriate and quite reasonable. Keeping in 
view the industrial and agricultural 
production, reasonable prices should be fixed 
for cotton and groundnut. Tobacco is grown 
abundantly in \ndhra Pradesh. There is 
recession with regard to tobacco trade also; so 
its production has to be encouraged. Some 
incentives have get te bt fiven te tobacco 
producers 

and there should be reasonable exemption 
from excise duties and other taxes so that the 
tobacco producers may be encouraged to 
produce more and more. This aspect may also 
be looked into and reasonable steps may be 
taken in this regard. Duties and taxes should 
be levied in such a way that the rich man has 
to pay more and the weaker man is to be 
helped and protected. That should be our 
policy. As We can see, 60 per cent. of our 
population, being in rural areas, are poverty-
stricken. They have to be provided with some 
industries and they have to be given the 
necessary finances; fhe rate of interest for 
them must come down. I am sure our able 
Finance Minister will consider all these tilings 
and take the necessary steps accordingly. 
Exemption may be given from taxation to 
such people who really deserve it. (Time bell 
rings). With these few words, Sir, I resume 
my seat. 

STATEMENT     BY     MINISTER     RE 
APPOINTMENT OF A COMMITTEE 
TO LOOK INTO THE AFFAIRS OF 

THE C   S. I. R. 

THE MINISTER OF EDUCATION (DR. 
TRIGUNA SEN): Sir, in the course of a 
discussion in the Rajya Sabha on 28th March. 
1968 on the affairs of the Council of 
Scientific and Industrial Research, I stated 
that a Committee consisting of Members of 
Parliament, scientific experts and other 
eminent persons will be appointed to enquire 
into the overall functioning of the Council 
and suggest ways and means of improving it. 

Aocodingly, the Prime Minister in terms 
of Article 57 of the Rules and Regulations 
and bye-laws of the Council of Scientific and 
Industrial Research has appointed the 
Committee with the following personnel, and 
terms of reference: 


